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An Act to amend the Court-Fees Act in its application

to Assam

Preamble.

Whereas it is expedient to amend the Conrt-Fees Act (Aer VIT
18701, in its application to the Frovince of Assam, in the manner

hereinaller appearing;

It 1s herebv enacted as follows:

1. Short title and commencement.

(1) This Act shall bc called thc Assam Court-Fees
(Amendment) Act, 1947

2) Tt shall come into force at onece.

2. Insertion of new 8s. 7-A, 7-B, 7-C and 7-D in Act VII of
1870.

Atter 3.7 of the Court-Fees Act, 1870 (Act VIl of 1870), the
following shall he inserted as Ss. 7-A, 7-R, 7-C and 7-T, and

shall apply to the whole of Assanm, namely:



“7-A. Inquiry as to valualion of suifs, 1[ (thie cowrt is ol
npininn that the subjcct-matter of any suit has beecn wrongly
valued, it may revise the valuation and determine the correct
valuation, and mayv hold such inquiry as it thinks fit for such

PUTOSE.

7-B. Investigation to ascertain proper valuation.

(1) For the purpose of an inquiry under 3. 7-A the court
mway depule or issue a couunission lo aiy suitable
persan ta make such local or other investigation as
may be necessarv and te report thereon to the court.
Suclt report and any evidence recorded by such

person shall he cvidenes in the inquiry.

(2) The courl way, [row tbae Lo tine, direcl such party to

the suit as he thinks fir to deposit such sum as the
court thinks reasonable as the cost of the inquiry, and
if the costs are not deposited within such time as the
courl  shall fix, may, mnolwithstanding anyihing
containcd in any othcr Act, dismiss thc suit if such
pauty is the plaintitt or the appellant and, in any other

case, may recover Lhe cosis as a public derand.



7C.

——
—
L

Power of persons making inquiry under Ss. 7-A
and 7-B.

The courtl, when making an inquiry under 8. 7 A and
any pcrson making an investigatinn under 8§ 7-B
shall have, respectivelv for the purpose of such
inquiry or invcstigation, the powers vested in a conrt
under the Code of Civil Procedure, 1908, in respect of

Lhe [olowing watlers, raanely;

(a) enforcing the attendance of any person and

exaunining him o vathr or alficination;

(b)  compelling the production of documents or

waterial objects,

ic)  issuing commission for the examination of

witnessecs,

An Inquiry or investigation referred to i sub-3. (1)
shall be deemned 10 be a judicial proceeding wilhin Lhe
mcaning of Ss. 193 and 228 of the Indian 'cnal Codc

(Act XLV of 1800],



7-D.

Casts of inquiry as to ovaluation and refund of

excess fee.

If in the result of an inguiry undcr 8. 7-A the court
finds that the subject-matter or the suit has been
under-valued, the eourt may order the party
responsible for the under-valuation to pay all or any

part ol the cosls of the iuquiry.

If in the result of such inquiry the court finds that the
subject-matler of the suit has ot beenn under-valued,
the court may, in its discrction, onrdcr that all or any
part of such costs shall be paid by Government cor by
arly pauty Lo the suit al whose lnslance the nguiry has
heen undertaken, and if anv amount cxeeccding the
proper amount of fees has been paid shall refund the

excess amount so paid.”
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Short title, extent and commencement.

(1) This Act may be called the Assam Court-fecs
(Amendmernl) Act, 1950,

(2] It cxtends to the wholc of Assam.

(3] It shall comc into force, on the first day of April, 1950

and shall remain in force for a period cf five year.

Amendment of 8. 18 of Act VII of 1870.

In 5. 18 of thec principal Act, for the words “a fcc of cight

annas” the words “a tee of one rupee” shall be substituted.

Amendment of 5. 19.

Item (%) in 8. 19 of the principal Act shall he deleted.

Amendment of Schedule T. Art. 1.

For Art. 1 i thie Fiost Schiedule o thie principal Act, U

Tollowing shall he subsritnted namely:



“l. Flaint,
wrilleln
statement

pleading a set-
olf or

counterclaim or

memorandun
ol appeal (1oL
otherwise

provided for in
this Act) or of
cross ohjection
prescented to

any Civil Court

or Revernie
Court cxeept
those

mentioned in 8.

3.

whien e amount or value ol the
subjcct-mattcr in  dispute does
not cxeced seventy-five rupecs,
for every

five rupees or part

thereal of such amount or value

when such amount or value
exceeds seveulv-five rupees, [or
cvery five Tupecs or part thereof,
in excess of Jeventy-five rupees,
[or every [live

rupees or part

thereof, in cxeess of scventy-five

rupees, up to one hundred
rupees

and
wlhen such amount. or value

cxcceds once hundred rupces for
evely ten rupees or paut thereof,
in excess of one hundred rupees
up to onc hundrcd and fifty
rupecs up to one lhndred and

filly Tupees.

anc

J1X annas.

Eight

afnllas

Onc rupce

ten annas.



when  such amount or value
cxcccds onc hundred and fifty
rupees, for every ten rupees or
parl thereol up (o one himdred

rupees

wlierl souclt amwount or value
cxcccds onc hundred rupees, for
every one hundred rupees, or
parl hereol, 0 excess o one
thousand rupees, up to soven

thousand five hundred rupees.

ancl

when such amount or value
exceeds  seven  thousand  five
hundrcd rupces, for cvery two
hundred and {itty rupees, or part
thereol, in  excess ol seven
thousand five hundrcd rupccs,

up to ten thousand rupees

and

One rupee

Lw O 17188

Scven
rupees
eighit

anrnas

Fifllesr

ruapccs



“.

Flaint,
wriltlen

statcmaeont

pleading a

set-off nr
counter
claim or
mcmorandu
m of appeal
(1ot
ntherwise
provided for
inn Uds Act
nr of cross-
objection
presented
Lo any Civil
or Rovenuco
Court
gxeepl
thosc
menticned

ins. 3

wliernr suclhh aunount or value
cxcccds ten thousand rapecs, for
cvery  five hundred rupees, or
part therecf, in excess of ten
thousand rupees, up o lwenly

thousand rmpces

ancl

wliernr suclhh aunount or value
cxcccds twenty thousand mipecs,
for every one thousand rupees,
or part thereol, b1 excess ol
twenty thousand rupees, up 1m0

fifty thousand rupees

ancl

whenn such amount or value

exceeds [ifly  lhousand Tupees,
for cvcry five thousand rupccs or
part thereof, in excess of fifty
thousand rupees.

Provided that the
niaximun fee leviable on a plainl
or mcmorandum of appcal shall

be ten thousand rupees.”

Twenly-
two
rupees
eight

TS

Tlurty

rapeccs

I'hirty—
SEVeTl
rupccs
eight

TSI



Amendment of Schedule 1, Art. 6.

In the third column in Art. & in the same Bchedule to the

prineipal Act,

ta) for the words “four annas”, opposite Cl (g in the
sceond  eolumn, the words “cight annas” shall be

substituted; and

(h) for the words “cight annas” opposite the first item in
Cly (b) mn the second column, the words “one rupee”
shiall be subslluted, and lor the words “oue rupee”
opposite the sccond item in that clause, the words

“two rupees” shall be substituted.

Amendment of Schedule T, Art. 7.

In the third column in Art. ¥ in the same Schedule to the

prineipal Act,

(a) for thie words “elght annas™ opposite Cl. (&) In
lthe second columm, the words “one rupee™ shall

he substituted; and

(b) o1 Lthe waords “one 1rupee™ opposile CL (b)) in Lhe
sceond column, the words “two rupcces” shall be

substituted ; and



(©) lor the words “lour rupees” opposite Ui last
cntry in the sceond ecolumn, the words “five

rupers” shall be substituted.

7. Amendment in Schedule T, Art. 8.

In Art.8 of the First Schedule to the principal Act, for the
figures “187/9” in the first column, the figures “1894Y” shall

be substituted.

8. Amendment in Schedule I, Art.11.

In Art, 11 in the same Bchedule to the principal Act, -

(i for the entrics ahove the proviso in the sceond column
and for the entries in the third column, the following

shall be substituted, namely :

“When e anowit or value of the propertly
in respect of which the grant of prebare or
letters is made exceeds one thousand rupees, on | Two per

suchh amcunt or value uwp o e thousand | centulin.

™MInees

artd




when such amount or valuce cxeceds ten

thousand rupccs, on the portion of such amount | Three per

or value which Is i excess of ten thousand

ripees, 11p o fifty thonsand mipees
and

when such amount or value exceeds fitty
thousand ripees, on the portion of such mnonmt
or valuc which is in cxccss of fifty thousand

rupees, up to a lakh of rupees
and

when such mnount or value exceeds a
lakh of rupces on the portion of such amount or
value which Is in excess of a lakll of rupees up

to two lakhs and fitty thousand rupees
and

when siich amoint or valne exceeds Twao
lakhs and fifty thousand rupees, on the portion
ol such amounl or value whicly is i1l excess of
two lakhs and fifty thonsand mipees 11p 1o three

lakhs of rupees.

centum.

Four per

centum.

Five per

centum.

Five-and-a-
half per

certuLi.




and

when such amount or valuc cxeccds three
lakhs of rupees, on the portion of such amount or
vahie which is in excess of three lakhs of mipees

up to four lakhs of rupccs.

and

when such amoumt or valiue exceeds lour lakhs of
rupces, on the portion of such amount or valuc
which 1s 1 excess of four lakhs of rupees up to

four lakhs of Tupess

and

whcn such amount or value cxcecds five lakhs of

rupees, on the portion of such amount or value

which is i excess of five laklis of rupees,

Six per

centirm.

Six amd a
half pcr

centum.

Scven per

rl

centum.’

(2) In the proviso for the words and tigures “the

Succession  Certificate  Act, 1880" 1he words and

figurcs “thc Indian Succcssion Act,

substituted.

1925” shall be




9, Subhstitution in Schedule I of new Art. 12.

For Art. 14 of the kirst Schedule to the principal Act the

ollowing article shall be substimiled, namely:

“12.
Certificate
under the
Indian
Succession

Act, 1920,

When the amount or
value of any debt or
sceurily  specilied i
the certificate under
3.374 of the Act
exceeds one Uwusand

rapeccs

and

Two por ccntum on
the first ten thousand
rupees; ttuee per
centum on the next
fortv thousand rupees;
[our per centun o e
next ane lakh and fifty
thousand rupees; five
and a lall per cenluin
fifty

N1 the noxt

thousand rupees; five
and a half per centumn
011 the  next Aty
thousand rupccs; six
per centum o1 the next
one lakh of rupees; six
and a half pcr centum
on the next cne lakh of

rupecs,

and



whecn the

aggrcgate
amount ar value of any

debts or securities

specified in the
certificate and  of any
debts or securities and
of any dchrs nr
securities to which the
cerlilicale  has  been
cxtended under 8 376
of the Act exceeds one

housand rupees.

Scven per centum on the
remainder of such amount

or value.

In respect of such
portion of the aggregate
amount or valuc  as
consists of the amount or
value of debts or
scourities so speeifind, the
fee hereinbefore provided
that  beliadl thiis

i [N

article,

and

three per centum on
such portion of the first
len thonsand rupees; four
and a half pcr centum on
such portionn of the next
forty thousand rupees; six
pcr  centum on such
portion of the next 1ty
Lthousand  mupess; six per
ccntum on such portion of

the next fitty thousand



rupees; seven and @ hall
per contum on o such
partion of the next one
lakh and fiftv thousand
rupess; 1ine per centinn
on such portion of the
next fifty thousand
rapers; nine and  three-
quarters per centum on
suchy portionn of the nexi

onc lakh of rupces,

and

ten and a half per
ceulunr ou suchy portion of
the rcmainder of such
aggregate amount or value
as consists of the amount
or value of debts or
sccuritics to which the
certificate has been

extended.

Note. (1) The amount of
a debt is  ils amount
including intcrest on the

day o1l which the



nclusionn ol thie debt i
the certificate is applicd

for, sn, far as such

2

amount can be

asceriained.

(4) Whether or not any
power wirth rcspect to a
security specified in a
certilicate Lias been
econfcrred power has hoen
so conferred, whether the
poewer is lor e receiving
of interest or dividends
on, or for the negotiation
or Leausler of the value ol
the sceurity is its market
value on the dav on
which the mnclusion of the
securily in lhe cerdficale
is applicd for, so far as
suclhh value can be

ascerlained.”

10. Amendment ol table of rates of ad valorern fees.

FFor the tablc of rates of ad wvalorem fces Icviable on the

instituticn of suits, at the end of the saune Scheduls to the



11.

priocipal Acl, Uie table set [orth in the Scliedule w this Act
shall be substituted.

Amendment of Schedule II. Art I, Cis (a), (b}, (c) and (d)

and Insertion of a new Cl (e).

In Art, 1, in the Becond B¥chedule te the principal Act-

(a)  the second entrv in the second column m Cl. (a) shall

be deleled;

ib) after Cl. (a) the following new clause in the second
colunin and entry in the third column shiall be added,

namcly, -

“le When preseuled o & Regional Transport Autliority
or Statc Transport Authority enntaining praver for
permits for contract carriage, stage carriage, private
carrier or public carrier or when presented to any
officer conlaining prayver for regisiralion as a dealer
undcr the provisions of thce Assam Salecs Tax Act,

1947 civiiinnn Five rupees.”

(c) m Cl. (a) atter the words “*Municipal Commissioner” in
lthe third enury in the second colinnm, lhe words “or

mcmber of a local hoard” shall be inscrted;



(b)

(L) [or the words “one anna” opposite Cl (g) L e
sceond eolumn, the words “Eight annas” shall

he substituted;

(i1) for the words “Fight nmnas™ opposite ClLo (b)) in
the sccond column the following shall he

substituted, namely,-

“In the case of a complaint or charge of an
ollence presented w a critingl cowrt or o the
casc of an application or petition prescented to
any officer of land revenue by any person
holdialeg  temporarily  setled land wder direct
cngagrment with Covernment, and when the
subject-matter of the application or petition
relales exclusively o such eugagement, oie

rupee and in other cases twelve annas;”

(i}  for the words “Une rupee” opposite Cl. (¢}, in the
second columm, the words “Two rupees™ shall

bhe substituted;

in lhe second column in CL (b) he following shall be
addced, namcly, -

“or when presented o a Collector or other officer
making a scttlcment of land revenuc, or to a board of
revenue, or a Commissioner of Kevenue, relating to

matlers commecied with the assessment of land or e



ascertaiiunent of righits thereto or ullerest thiereuy, i
presented previous o the final confirmation of such

scttlements;

or when presented 1o any officer ol land revenue by
any person holding temporarilv scitled land under
direct engagement with Government, and when the
subject-matter aof the application or petition rclates

exclusivelv te such engagement”.

for thc words “Two rupees” opposite €1 (d) in the
second column, the words “bFeour rupees” shall be

substituted;

after CL. (d) the following new clause in the second
colunin and eulry i the third column shiall be added,

namcly:

“le} when presented to any officer contalning prayer
for settlement o fishery, ferry, foresl produce,
forcst mahals, clcphant mahals, or an offcr
giving terms tor acceptance of Government tor
any construction or an application for a permil
or licenee o dcal in controllcd

ComMOdIties. o uvieinan Five rupees.”



12.

Amendment of Schedule II, Art. 10, In Art. 10

In the same B3chedule to the principle Act,-

1)

for the words “Eight annas” oppositc €1, a) in the
second column, the words “Une rupee” shall be

substituted; and

for the words “One rupec” oppositc Cl (h) in the
second column, the words “lI'wo rupees” shall be

substituted;

al the end of Cl. (¢) i the second colutnn alter pultling
a comma after the words “Exccurtive Authority”, the

following shall be added, namelyv,-

“to an appcllatc authority prescribed under the Motor
Vehicles Act, 1939 or to an appecllate authority
prescribed under the Assmn State Sales Tax Act,

1947;

for thc words *Iwo rupces” oppositc Cl. (¢} in the
second column, the words “Four rupees” shall be

substitined.



13.

Amendment of Schedule II, Art. 11.

In Art, 11 in the same Bchedule to the principal Act, -

(a) for the words “Eight annas” appesitc €1 (a) in the
second column, the words “lI'wo rupees” shall be

substituted;

(h) for the words “Two rupces” opposite CL (b)) in the
second column, the words “Five rupees” shall be

substituted;

(©) add thie [ollowing as wew clauses L thie second

column and cntrics in the third column-

“ilci  to a High Court in miscellanecus revenue
matiers [excepl (d) below] or 10 an appellae
authoritv prescribed under the Motor Vchicles
Act, 1939 or to an appellate authority
prescribed under lhe Assam Sales Tax  act,

1947 ten rupecs; and

{d) to Iligh Court in appcal and rcvision matters arising

out of settlement of fisheries -



(if)

when Dbid money Is below ten thousand and

TapCts..o. L Ten rUpPees,

when bid money is above ten thousand rupees
hut helow twenty thousand rupees ... L

Hifteen rupees;

when bid mwouey is above twenly thousand

TUPCCS .. ... Twenty rupees.”

14. Amendment of Schedule IT, Art. 12,

For thie words "Five Rupees” i thie third columnn opposite

Art. 12 in the samc Schedule 1o the principal Aet, the words

"l'en rupees” shall be substituted.

15. Amendment of Schedule II, Art. 17

(M The words " Ten rupees" in the third colmn opposite

Art. 17 in the samc Schedule to the principal Act the

bracket oppousite that article in the second column in

lhe sanme Schiedule shiall he omniliad.

(2) T the third columm in the said article,



16.

17

(a) opposite entry (i1, (i) and (vi) the words "Fifteen

rupccs' shall he inserted; and

(b)  opposite entry (i) ard (v) the words “Twenly

rupccs” shall he inserted

Amendment of Schedule II, Art 18,

In Art. 18 of the Sccond Schedule o the prinecipal Act, the

following shall be substituted, namely, -

“18. Application undcr S.
14 or S, 20 of the
Indiann Arbilration Act,
1940, for a dircetion
for filing and award or
for an order for filing

{111l {]g’['ﬂ(-ﬂl](-:[]l.

When  prescnred
o a Munsiff's

Court

When presented
to anv other

Court.

Tifteen

Tupecs.,

Fifty

rupees.”

Exemption of certain probates, letters of administration

and certificates.

Nothing in this Act shall apply (o any probale, leliers of

administration or ccrtificatc in rcspect of which the fece

payable under the law for the time being in force has been



paid prior o thie commencemenl of this Acl but which have

not heen issuerd.



THE SCHEDULE

Table of rates of ad valorem fees leviable on the

institution of suits

[See Section 10 of the Assam Court-Fees [Amendment)

Act, 1930]
Whern the
amount or value But docs not
Proper [ee
of the subject - exceed
watler exceeds
(1) (2) (3)
Rs. Rs. Rs. annas.
5 0 o
o 10 0 12
1O 1> 1 2
15 20 1 3
20 25 1 14
20 30 2 4
30 A5 2 10
30 40 3 O
40 45 3 G
40 20 3 12
50 55 4 2
Ov 60 4 &
&0 6o 4 14
oy 70 2 4




70 7o o 10

7o B8O 6 2

30 30 O 10

835 20 7 2

20 90 7 10

95 100 8 2
100 110 9 12
110 140 11 O
120 130 13 0
130 140 14 10
1410 150 16 1
150 160 17 O
160 170 18 3
1/0 180 19 10
180 190 20 12
190 200 21 114
200 210 23 N
210 220 24 2
220 230 20 4
230 240 20 o
210 250 250 27
250 260 28 10
260 270 29 12
270 280 30 11
230 290 32 0
290 300 33 2
300 310 31 1
310 320 39 o




320 330 36 3
330 340 37 10
340 300 338 12
a30 3260 a0 14
360 370 41 0
arn 380 42

330 390 435 4
390 400 44 O
100 110 15 et
410 440 10 10
120 130 17 12
130 440 48 114
1410 150 50 N
450 400 ol 2
160 170 57 1
470 480 03 O
180 190 51 3
490 500 55 10
200 010 20 12
510 520 o7 11
920 550 DO 0
530 240 0 2
510 500 51 1
550 260 D2

260 570 B3 3
570 o280 o4 10
o880 590 HO 12
590 GO0 56 11




600 610 H& 0
G 10 20U 59 2
620 630 70 4
630 B 71 &
640 600 74 3
B30 Hheo T3 10
660 670 74 12
G670 680 o 114
(R0 (A0 77 N
690 700 {8 2
700 710 7O 1
710 740 80 O
720 730 21 8
130 40 B4 10
710 700 23 12
' 50 00 34 114
760 770 26 N
770 780 B7 2
780 790 88 4
790 800 B9

800 810 20 3
10 82U 91 10
820 830 02 12
830 840 93 11
810 850 25 0
850 B60 96 2
860 870 o7 1
870 880 98 o




880 890 09 8
HoU 900 100 10
900 910 101 12
310 920 102 14
920 950 104 O
330 940 105
940 950 106 4
YoU QOO 107 O
a60 a70 108 5
gyo Q80 109 10
a&k0 o990 110 12
Yoo 1,000 111 14
1,000 1,100 119 3
1,100 1,200 120 14
1200 1,300 1341 A
1,300 1,400 141 14
1,100 1,500 119 3
1,500 1,500 156 14
1,600 1,700 164 5
1,700 1,800 171 14
1,800 1,900 170 H
1,900 2,000 186 14
2,000 2,100 197 H
2,100 2,200 201 14
2,200 2,300 200 H
2,300 2,400 216 14
2,100 2,500 2241 H
2,500 2,600 231 14




2,600 2,700 239 6
2,700 2,800 246 14
2,800 2,900 204 O
2,900 2,000 261 14
3,000 3,100 209 O
3,100 2,200 276 14
3,200 3,300 234 6
3,300 3,400 291 14
3,100 3,500 299 6
3,500 3,600 300 14
3,600 3,700 311 6
3,700 3,800 321 14
3,800 3,900 329 6
3,900 4,000 330 14
1,000 1,100 311 6
4,100 4,200 351 14
1,200 1,300 359 6
4,300 4,400 356 14
4,400 4,500 374 5
4,500 5,500 381 14
1,600 1,700 389 6
4,700 4,800 396 14
1,800 1,900 1041 6
4,900 5,000 411 14
5,000 5,100 110 6
5,100 5,200 426 14
5,200 5,300 1371 6
5,300 5,400 44 | 14




9,100 9,000 110 H
5,500 5,600 456 14
3,600 3,700 404 O
5,700 5,800 471 14
3,800 3,900 479 O
5,900 6,000 486 14
6,000 6,100 494 O
G, 100 6,200 o01 14
6,200 6,200 300 A
6,300 6,400 210 14
6,100 6,500 301 A
6,500 6,600 231 14
6,600 6,700 339 A
G, 700 6,800 RETE 14
6,800 6,000 351 A
6,900 7,000 261 14
7,000 7,100 360 A
7,100 7,200 S76 14
7,200 7,300 284 5
7,300 7,400 391 14
7,100 7,500 oLy H
7,500 7,750 614 &
7,750 &,000 620 H
8,000 8,250 644 G
8250 &.,500 639 H
8,500 8,750 674

8,750 9,000 6H80 H
D000 9,250 704 &)




9,250 9,500 7190 6
9,500 9,750 734 o
9,750 10,000 749 o
10,000 10,500 771 14
10,500 11,000 794 o
11,000 11,500 316 14
11,500 12,000 339 o
14,000 14,500 861 14
12,500 13,000 881 3
13,000 13,500 900 14
13,500 11,000 626 3
14,000 14,500 951 14
11,500 15,000 71 3
15,000 15,500 990 14
15,500 16,000 1,1010 3
16,000 16,500 1,041 14
16,500 17,000 1,061 3
17,000 17,500 1,086 14
17,500 18,000 1,109 O
L&,000 18,500 1,131 14
18,500 16,000 1,15 6
19,000 19,500 1,176 14
16,500 20,000 1,199 6
20,000 21,000 1,229 14
21,000 22,000 1,259 6
22,000 23,000 1,289

23,000 21,000 1,380 6
24,000 25,000 1,349 o




25,000 26,000 1,379 6
26,000 27,000 1,409 o
27,000 28,000 1,439 o
28,000 29,000 1,439 &
29,000 30,300 1,499 o
30,000 31,000 1,529 &
31,000 32,000 1559 o
32,000 33,000 1,589 O
33,000 31,000 1,619 3
34,000 35,000 1,049 O
35,000 36,000 1,679 3
30,000 37,000 1,709 O
37,000 38,000 1,709 3
38,000 39,000 1,769 O
39,000 10,000 1,799 3
40,000 41,000 1,829 O
11,000 12,000 1,859 3
42,000 43,000 1,389 &
43,000 44,000 1,949 o)
44,000 45,000 1,949 o
15,000 16,000 1,079 6
46,000 47,000 2,009 o
17,000 18,000 2,039 6
48,000 49,000 2,069

19,000 50,000 2,199 6
50,000 55,000 2,136 14
55,000 50,000 2,171 6
50,000 55,000 2,211 14




55,000 70,000 2,219 6

70,000 75,000 2,286 14

75,000 80,000 2,324 o

80,000 &5,000 2,351 14

85,000 90,000 2,399 o

90,000 95,000 2,426 14

95,000 1,00,000 2,474 o
1,00,000 1,05,000 2,511 14
1,05,000 1,170,000 2,519 A
1,10,000 1,15,000 2,580 1
1,715,000 1,20,000 2,621 3
1,20,000 1,25,000 2,061 14
1,25,000 1,300,000 2,609 A
1,30,000 1,35,000 2,730 14
1,35,000 1,10,000 2,771 A
1,40,000 1,45,000 2,811 14
1,15,000 1,500,000 2,819 A
1,50,000 1,55,000 2,886 14
1,595,000 1,560,000 2,924 O
1,560,000 1,565,000 2,961 14
1,565,000 1,70,000 2,999 6
1,70,000 1.75,000 3,036 14
1,75,000 1,80,000 3,071 6
1,80,000 1.85,000 3,111 14
1,853,000 1,90,000 3,119 6
1,900,00 1.95,000 3,186 14
1,905,000 2,00,000 3,221 6
2,00,000 2.05,000 3,266 1 14




aud thie [ee ulcreases al thie rate of thirty-seven rupees eighit
annas for very five thousand rupees or part thereof, up to

maximum foe of ton thousand rupees, for cxample-

When the amount or
Butl does niol
value ol the subject- cced Froper fee
matter cxcceds
(1) 2) (3)
Rs. Rs. Rs. annas.
3,00,000 3,974 6
4,000,000 4,724 5
2,00,000 2,474 6
6,000,000 ©,224 5
7,00,000 6,974 6
8,000,000 7,724 5
9,00,000 7,724 6
10,00, 000 9,224 6
11,00,000 9,974 O
11,005,000 10,000 0

Exemption ol certain probates, letters of administration

and certificates.

Nouthing 1 this act shall apply to any probate, letters of

administration or certificate in respect of which the fee



payable under Uus law for Whie tme being in force has been
paid prior to the commencement of this Act bur which have

not heen issuerd.



THE ASSAM COURT-FEES (AMENDMENT) ACT,
1954+

(Assam Act XXVII of 1954)

[Received the assent of the Governor of Assam on the 29th
August, 1954]

[8th September, 1954]

An Act further to amend the Court-Fees Act, 1870
(Act VII of 1870) with reference to the

scale of Court-Fees in Assam

Preamble.
Whereas it is neccssary to amend the Court-Fees Act, 870

(Act VIl of 187VU) heremafter called the principal Act, in its

application to Assaw, 0 the wanoer hereinaller appearing,;

¥ Miblishesd in the Assam iiaz=-te, cdat=d the #% September, 1904



It is hereby enacted in the Filth Year of the Republic of Dudia

as nllows:

2.

Short title, extent and commencement.

(1) This Act may be called the Assam  Court-Fees

(Amendment) Act, 1904,

(2) It extends to the whole of Assam.

i3) It shall cuiae bl o [oree at ouce.

Amendment of 8. 1 (3) of Assam Act VIII of 1950,

In sub-3. (3} of 3. 1. of the Assam Court-Iees (Amendment)
Act, 1650, all Tull stop shall be mserted aller the Nigure
"1950" and the words "and shall remain in force for a period

ot five years” shall be deleted.

Amendment of Schedule II, Art. 1.

Assam: Napaland



For Art, 1 subsiitute Uie [ollowing:

Number

1.
Application

or pctition

(/i When presented to any officer of the

Custom or Excise Department or to
any Magistraic by anv  person
having dealings with the
Guvernincenl, and wlhen the subject-
martter of such application rclates

cxclusively to those dealings; or

When prosented o any Municipal
Board or «c¢ther local authority
constituted under ary Act [or the taae
hcing in force for the conscrvance or
improvement of any place, 1if the
application or petition relates solely to

stch COTISETWILTICY OT i]Il])T'()\.’BIIlBIll.; Qr

When presented to any civil court
other han a principal civil court of
original jurisdiction, or to anv Court of
Small Causes constituted under Act No
16 of 1868, 8. 20 or lo a Collecior or
othcr officer of revenuce in rclation to

anv suit or case 1 which the amount

Froper

feo

Fifty

paise



or value ol tlie subject-lnalier is less

than; or

When presented te any civil,
criminal or reveme courl or Lo any
hoard or cxecutive officer for the
purpose of obtaining a copy or
translation of anv judgment, deeree or
order passed by such court, board or
ollicer or of way otlier deoculneut or
reenrd in such court of offiee;
Beven
rupees
(h) When prescnted to a  regional and
transport authoritv or State ‘I'ransport  fifty
Aullority  coulaining a praver [or  1aye
permits for contract carriage, stage  paisc
carriage, private carrier or public

carrier or for any other purpose.

4, Amendment of Schedule IT, Art 11.

|Further Amendment by Assam Act VIl of 1963, |



THE ASSAM COURT-FEES (AMENDMENT) ACT,
1955*

(Assam Act XXII of 19355)

[Received to assent of the Governor of Assam on the

22nd December, 19535]

An Act further to amend the Court-Fees Act, 1870
(Act VII of 1870)

Preamble.

Whereas it is expedient further to a mend the Court-kees
Act, 187D {Act Vil of 1870) herein after called the Frincipal Act, in
ils application lo Assan in the manner herein aller appearing:

It i1s hereby enacted in the Sixth Year of the Republic of lndia

as ollows:

= Fuolisaizd i Gz Assain Geauclle, daled 13-12-19350,




1. Short title, extent and commencement.

(1)  This Acl may be called the Assam Court Fees

(Amcndment) Act, 1935,

(2) It extends to the whole of Assam.

(3) It shall come in to force at once.

2. Amendment of Schedule II, art, 11, [Further amended by
Assam Act, VII, of 1963]




THE ASSAM COURT-FEES (AMENDMENT) ACT,
1958 °

(Assam Act III of 1958)
[Received the assent of the Governor on the 26 March, 1958]
[1st April, 1958}

An Act further to amend the Court-Fees Act, 1870
(Act VII of 1870) in its application to Assam

Preamble.
Whereas 1t 1s expedient turther to amend the Court-Fees Act,
1870 (Act VII of 1870) herein after called the principal Act, in its

application to Assam in The manner hereinafter appearing:

It 1s hereby enacted in the Ninth Year of the Kepublic of

ndia as follows:

* Pitlished in the Aazam Gerctte, dated (8- 172- 1955,



1.

II‘I.

Short title, extent and commencement.

(1) This Act

may

he  ecalled the

(Amendment) Act, 1903.

Assam  Court-I'ces

(2) It extends to the whole to the State of Assam.

(3) It shall come in to foree with cffcet from the 1st April,

1958.

Amendment of Schedule I, Art 1.

Assam;: Napaland

For Art .1 the fcllowing article was substituted, viz;

Number
Plaint, writien
statcmcent
pleading a set—
off or counler
claini or
memoerandum
of appeal (Nol.
othcrwisc

provided tor in

When  Lhe amount.  or

valuc of thc subjcct-
matter in dispute does
nol exceed on hundred
rupces, for cvery  five
rupees, or part thereot, of

such amouril or Vi.lllli-l,

and

Froper fee
Fifty naye
paisc.



this Acty) or of
eross-nbjection
prescented to
anv civil or
revents  Courl.
cxecpt thosc
mentioned in

s3.

When suchh sunount or
value cxeeeds anae
hundred rupees, for everv
len rupees or part thereol
in cxecss of ane handred
TUpEESs, up to one

hundred and [ty rupees,

and

When such  amount. or
valuc cxceoeds one
hundred and tifty rupees,
o1 every len Tupees, or
part thcrcof, up paisc up

to one thousand rupees,

and

Oe  rupee
and

seventy-five

Luye paise.

One  rupee

and twenty-

naye palse.



"l'

Maint, writtcn

statement
pleading i
sct—off or
counter

When suchh sunount or
value cxrneds SCYCN
thousand five huandred
rupess, for every two
hundred and fifly Tapees,
or part thereof, in cxcecss
of seven thousand five
hundred rupees up to ten

thousand rupees,

and

When suchi amouut or

value cxeccds tcn
thousand rupees, for
Cvery [ive hundred

rapees, or part thercof, in
excess of ten thousand
rupess, up to twenty

Lthousand rupees,

and

When such amount or
value  exceeds  twenty
lthousand  rupees,  (or
CVCIY o) ol thousand

rupees, or part there of,

Filteern

ruapees.

Twenly-two
rupees and
ffty naye

paise

Thirty

rpees.



claing or
meomorandum
of appeal (Not
otherwise

provided Tor in
this Act) or of
cross-objection
prescented to
anv (vl or
Fevenue Court
cxecpt thosc
mentioned in

S, 3.

i excess ol

thousand rmapces, up n

fiftv thousand rupccs,

When such amount or

value cxcecds fiftv
housand  rupees, [or
CVOTY five thousand

rupees, or part thereof, in
excess of fifty thousand
TUPEss.

Provided that the
maximuni fee leviable on
a plaint or mcmorandum
of appeal shall not exceed

len thousand rupees."

wenly

Thirty-
seven
rupees and
fitty  naye

paise:



Amendment of Schedule I, Art. 6.

In the third Column in Art, O, of Schedule | for the words
"eight anmas” opposite Clo (o) in lhe second colummn, Lhe

waords "fifty naye paisc” shall he suhstiturted.

Amendment of table of rate of ad valorem fees.

For lie (able of rates of ad valorem lees leviable on Lie
institurtion of suits, at the end of Schedule 1 1o the principal
Act, the table set forth in the Scheduls to this Act shall be

subslituted:



THE SCHEDULE

Table of rates of ad valorem fees leviable on the

institution of suits

[See Section 4 of the Assam Court- Fees (Amendment)

Act, 1958.]

When the But does not Fraper tee
amonnt or exceed
value of the

subject -

matier exceeds

() 2) )

Rs. Rs. Ks. Nn.
5 0.50
0 10 1.00
10 15 1.50
15 20 2.00
20 20 2.00
25 an 2.00
a0 45 3.50
30 40 4.00
10 15 1.50
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800
860
870
a80
890
900
910
920
820
930
940
9oU
960
970
980
990
1,000
1,100
1,200
1,300
1,400
1,500
1,600
1,700
1,800
1,900
2,000
2,100

360

830
940
950
960
970
920
90
1,000
1,100
1,200
1,500
1,100
1,500
1,600
1,700
1,800
1,900
2,000
2,100
2,300

143.20
150.75
158.25
165.70
173.25
180.75
188.20
190.75
203.25
218.20



2,300
2,400
2,500
2,600
2,700
2,800
2,900
3,000
3,100
3,200
3,200
3,400
3,000
3,600
3,¢00
3,800
3,900
4,000
4,100
1,200
4,300
4,400
1,500
4,600
4,700
1,800
4,900
3,000

2,400
2,500
2,600
2,0
2,800
2,900
3,000
3,100
3,400
3,300
3,400
3,500
3,600
3,700
3,800
3,900
4,000
4,100
4,200
1,300
4,400
4,500
1,600
4,700
4,800
1,900
5,000
3,100



0, 100
5,200
970
5,300
95,100
4,500
4,600
4,700
4,800
4,900
6,000
0,100
6,200
6,300
0,400
6,000
6,600
0,/ DU
0,800
6,900
7,000
7,100
7,200
7,300
7,400
7,000
7,750
3,000

,200
200

[0, R |

2

920
2,400
1,000
4,600
4, DU
4,800
4,900
6,000
6,100
0,200
6,300
6,400
0,500
6,600
6,700
0,800
0,900
7,000
7,100
7,200
7,300
7,400
74000
7,750
8,000
8,200

433.
442 2
118 25

]
=l
[ally]

o

o8]

450.79
158.75
465 75
4¢3.20
480 75
488.20
49,75
803 25
51079
018.25
52575
033.20
040.75
548 25
U200
0063.20
370.75
578.25
3835.20
903.25
500.75
G08.20
623.25
B38.25
633.20



8,200
8,500
8,750
9,000
9,250
9,500
10,000
10,300
11,000
11,500
12,000

15,000
16,500
17,000
17,500
18,000
18,300
19,000
19,500
20,000
21,000

8,000

8,750

9,000

9,250

9,000

10,000
10,500
11,000
11,500
12,000
12,500
13,000
13,200
14,000
14,500
15,000
15,300
15,000
15,500
17,000
17,300
18,000
18,500
19,000
19,500
20,000
21,000
22,000

668.20
6832 25
(AR 25
r13.20
T28.25
738 25
r80. /o
|03 25
q45.70
848.20
870 75
q93.20
915.70
938 25
ub0. fo
933.20
1,005.75
1,048.20
1,050.75
1,073.25
L,095.75
1,118.25
1,110.75
1,163.25
1,185.73
1,208.25
1,238.25
1,2068.20



22,000
23,000
24,000
45,000
26,000
27,000
48,000
29,000
30,000
31,000
32,000
33,000
34,000

3

[}

,000
36,000
37,000
38,000
39,000
40,000
11,000
42,000
43,000
11,000
45,000
46,000
17,000
48,000
49,000

23,000
24,000
25,000
46,000

7,000
28,000
49,000
30,000
31,000
32,000
323,000

44,000

37,000
38,000
29,000
40,000
41,000
12,000
43,000
44,000
15,000
45,000
47,000
18,000
49 000
20,000

1,208.25
1,328 .25
1,358.25
1,388.25
1,118.25
1,448 25
1,487.25
1,508.25
1,558.25
1,568,25
1,598 .25
1,648, 25
1,658.25
1,588 .25
1,7/18.25
1,748.25
1,778.25
1,808.25
1,838,225
1,868.25
1,898.25
1,928,205
1058.25
1,988.25
2,018.25
2,018.25
2,078.25
2,108.25



G0,000
G5,000
1,00,000
1,035,000
1,10,000
1,1

?

[}

,000
1,200,000
1,25,000
1,30,000
1,345,000
1,140,000
1,115,000
1,50,000
1,522,000
1,60,000
1,553,000
1,70,000
1,75,000
1,80,000
1,85,000

[}
“‘1
=
i)

h
= Wl
-
o
1

1
1

0

O
[}

‘10,000

75,000

80,000

85,000

<0,000

5,000

1,600,000
1,05,000
1,10,000
1,15,000
1,20,000
1,235,000
1,230,000
1,35,000
1,440,000
1,455,000
1,580,000
1,55,000
1,60,000
1,665,000
1,70,000
1,75,000
1,80,000
1,85,000
1,90,000

2,258.25
2,295.75
2,332.25
2,370,159
2,408.25
2,445.(5
2,483.25
2,520.75
2.558.25

2070,15
2.780.25
2,745.75
2,183.25
2,840,775
2,858.25
1,628.25
2,953.25
2,970.75
3,008.25
3,045.75
3,083.25
3,120.75
3,158.25



1,90,000 1,695,000 3,195.70
1,495,000 200,000 3,233.25
200,000 2,035,000 3,270.75

And the fee increcascs at the rate of thirtv-seven rupecs fifty naye
paise for everv five thousand rupee or part thereof, up to a

maximum fce of ten thousand rupees, for cxample-

When Lhe Bul doe Bul does Proper fee

amount or valuc not cxeced
of the subject

maller exceeds.

(1) (2

Rs. Rs.
3.00,000
1,00,000
95,00,000
6,000,000
7,00,000
8,00.000
9,00.000
10,00,000
11,00,000
11,035,000

S]]

Rs. MNp
3,983,450
1,733.20
0,183.25
6,233.25
0,983.20
7,733.25
0,233.25
9,233.420
9,238.25
10,020.75



Amendment of Schedule IT, Art. T.

(1)

(<)

In the third celumn in Art, | of Schedule 1l of the
Principal Act, for the words "lour amnas” opposile Cl..
(a) the words "twenty five naye paise”™ shall be

substituted.

In the third column in Article 1 of Schedule Il of the
Pruwipal Act [or the words "welve annas” opposite CL
(a) the words "twenty-five naye paise” shall be

substituted.




THE ASSAM COURT-FEES (SECOND
AMENDMENT) ACT, 1958 °

(Assam Act XX of 1958)

An Act further to amend the Court - Fees Act, 1870
{Act VII of 1870) in its application to Assam.

Preamble.

Whereas it is expedient further to amend the Court-
Fees Act, 1870 (Act VIl of 1870), hereinafter called the
Frinecipal Aet, in irs application to Assam in the manner

hereinafter appearing;

It Is hereby enacted i the Ninthh Year of (e Republic of

India as fnllows:

1. Short title, extent and commencement.

(i) This Act wmay be called the Assamn Court-Fees (Second

Amendment) Act, 1958.

Feos vecl the asszat of the Governor on the 14t June, 1958, pulabished o zhe

Assumn Gazelle, Extracrdinary, daled the 18% June, 193538,




(ii) It extends to the whole of the State of Assam.

(i) It shall come into force at once,

Amendment of Schedule II, Art. 11.

In Cl. (¢} in the second column in Art. 11 of Schedule 11 to
the Principal Act, a full swp shall be iserted alter thie ligure
"1939" and the words "or n an  appcllate authority
prescribed under the Assam Bales T'ax Act, 194/" following

the figure "1939" be deleled.




THE ASSAM COURT-FEES (AMENDMENT) ACT,
1960 °

(Assam Act No XII of 1960)

An Act further to amend the Court -Fees Act, 1870

with reference to the sale of Court-Fees in Assam

Preamble.
Whereas it is expedient further to amend the Court-fees Act,
1870 [Acl VII ol 1870], iu its application (o Asswn i the wnaner

hereafter appearing;

It is hereby enacted in the Eleventl vear of Republic of Dudia

as llows:
1. Short title, extent and commencement.

{i This Act may bc called the Assam Court-Iees

(Amendment) Act, 1960,
{ii) It extend to the whole of Assam

* Rocerved Uiz asscnl of e Gewerroos wil Lthie S18¢ Manch, 1900, publishied o the

Assam Gagetrz, Extraordinary, dated ths 31=t March, 1€€0,



(iLi) It shall cowe inlo lorce will effect Torw e 1st Apuil,

1960

Amendment of Schedule II, Art. 1 of Act VII of 1870.

In Art. 1 of Schedule 1T of the Court-IFees Act, 1870 -

(1) In the sceond column of Cl (n) after the words "for any
construction” the fcllowing words shall be inserted,

naanely;

“or any other purpose” ; and

(2) after CL () the following ncw clause in the sccond
column and entry in the third column shall be added,

neanely:

(1) When presented to an Appropriate Kevenue
authority for demarcation of land —

Rs.
(1) When the arga ol such lund doer  2.00
not exceed IFive bighas
i) for each snhseqnent area
ol Five bighas or part 1.00

thereof




THFE. ASSAM COURT-FEES (AMENDMENT)
ACT, 1963%

(Assam Act No, VIII of 1963)

An Act further to amend the Court-Fees Act, 1870, in

its application to Assam

Preamble.
Whereas it is expedient farther to amend the Conrr-Fees Act,
1870 (Act VII of 1870}, hcrcinafter called the I'rincipal Act, in its

application to Assam in the manner hereinatter appearing,

It is hereby enacted in the Tonirteenth Year of the Repnhlic of

India as follows:
1. Short title, extent and commencement.

(1) Tlis Act mway be called e Assawn  Court-Fees
(Amendment) Act, 1963,

(2) Itextends Lo the wlwle ol Assaun.

*Raceived the assentl ol e Governor vn e 239 Apail, 1953, puLlishied i hie

Asszn Gazetts Extracorc _aauy, czed the 2050 Aaril, 19053,



(3) It shadl vowe in to lorce wille ellect [rom the First day

of April 19623

Z. Amendment of Schedule I and II of the Act VII of 1870.

In the Principal Act -

(1) In Schedule I, for Article numbers 4, 7, 8, and 9 the

following shall be substituted, namely:

Number Proper foe

“A. Copy of When such judgment or
translation of &a order is passed by any
Judgment or order  Civil Cowrt othier than a
not heing, or having High Court, or by the
the force of, a Presiding Officer of any
decree Revenue Courtl or Officer,

or by any other Judicial

or cxccoutive Authority.

(a) If thc amount or valuc
of the subject-matter
is Nifly or less than

fifty Tupccs. Onc rupce.

(b) If such amourl or

valuc cxcceds  fifty  Two rupcecs.



7. Copy of decree
or order having

force of a decrec

rupecs

When such judgment or
order is passed by a

High Court.

When such decree or
order is made hy any
Civil Court other than a
High Court, or by any

Revenue Court

(@) It the aunount or value

of the subject-matter
of the suit where in
such decree or order
is made is fifty or less

rthan fifty mipecs.

(b) I suchh amounl or

valne exceeds fifty

rupees

When snch decree or
order is made by a Iligh

Courl.

Four rupees.

Mo Tpees.

Three

rupeces.

Seven
rupces and
filty rave

paisc.



3. Copy ol auy
document lLahle to
stamp-duty  under
the Indian Stamp
Acl, 1860 Acl TT of
1899), when left by
any party to a suit
or proccceding in
place of the original
withidraw .

9. Copy of any
reveniue or judicial
proceeding or order
not otherwise
provided for by this
Acl, or cupy ol any
account, startcment,
report or the like,
taken out of any
Civil or Crimminal or
LKevenue  Court  or
Office, or 1rom the
office of any chiel
officcr charged with
the executive
administration ol

Division.

(@) When the staunp —duly The awmount
charge ahlc on the nf the duty

original dons  not chargeable

cxceed one rupee. o1l the
original.
(b) In any other case One rupee,

For every (luee Iundred
and sivty  words  or
fraction of threes hundred

any sixty words. One rupee.”




(2) For Sclhiedule II, tlie [ovllowing shall be substituted,

namcly:

Number

1. Application

or petition

"SCHEDULE II

Fixed Fees

(a When presented to any
ufticer of the Customs our Excise
Department or 1o any Magistrate
by any pcrson having dcalings
with the Government, and when
the subject-matrer  of  snch
applicaticn relates exclusively to

those dealings; or

when  presented ™ any
Municipal Doard or other local
authiority coustituted under any
Art for the time heing in force
for the CONSETrVAIICY or
nnprovewnent of any place, il thie
application or

petition relates solely to such

Proper Fee

[Fifty nayc paisc



COLSCLIVALICY ol i_lll[)l'UVUIllCIlL; ar

when  presented  to any
Civil Court other than a
prineipal Civil Gourl of original
jurisdiction, or ™ any Court of
“mall Causes constituted under
Art No. 11 of 1845 or undcr Act
No. 1908, 3. 20 or to a Collector
or olhier colficer ol revenue il
rclation tn any suit or casc in
which the amount or wvalue of
the subject-inaller is less thaal

fifty rupces; or

when  presented o aoy
Civil, Criminal or Revenue
Court, or to any Board or
executive officer for the purpose
ol oblaining a copy or
translation of any judgment
decres ur order passed by such
Court, Board or officer, or of any
othcr documcent on rccord in

such Court or Otlice.



(h) When  presented in a
Reginnal Transport Authority or
State Transport Authority
containing o praver [or permil,
for Contract Carriage, Stage
Carriage, FPrivate Carrier or
Public Carricr or for any other

purposc

Scven TMIpCcs

fifty nave paisc.

and



'y When
complaint or charge of any
offence other than an offence for
which police office may, under
the Criminal Proccdurz Codce,
warrant and

arrest  without
presonted o any

Court, or

eontaining a In the

cASC Or A
ecomplaint or charge
of an offenice
presented ¢ i
criminal court or in
the case «of an
application or
petition presented to

any  officer of land

revenue by any
person holding
temuporacily  setled
land under direet
engagement with
Guveriinend, aud
when  the  suhijcet-
matter of the
application or
pelition relales

cxclusively or such
el1gagement- one
rupee and Mty paise
and in othcr casc

QIS I'upec.



Applic
ation
or
pctitio
n-

contd.

when presented to Civil, Criminal or Revenue
Court, or tn a Collector or any rovenue
officer having jurisdiction cqual or ordinate to
Colleclor or o any Magistrale in his execulive
caparity and not ntherwise provided for hv the
Act, or to deposit in Court as revenue or

rent: or

[or deterotiniation by a Court ol thie amounl of
compensation  he paid hy a landlord to his

tenant,; or

when presented to a Collector or other officer
making a settlement of land revenue, or to a
Board o Revenwue, or a Cowissioner ol
Revenue relating to matters connccted with
the assessment of land or the ascertainment
of r1ights thereto or mterest therein, if
presented previous (o the final confitmation of

such scttlement; or

when presented lo any officer of land revenue
bv any pcrson holding tcemporarily scttled
land under  direct engagementt with
Government, and when (he subject malier of
the application or pctition rclates cxclusively

to such engagement.



() When prescnted ™ a  Chief Threc rupecs

Commissinner  ar other Chief
Controlling Kevenue or kExecutive
Aulliorily, or to a Commissioner of
Revenue or Cirenit, or ton any  chief
officer charged with the executive
administration of a Division and not

otherwise provided for by this Act.

(] When prescented to a High Court.

(I  When preseuled (o any oflicer
containing praver for scttlement of
fishery, ferry, forest produce, forest
walials,  elephant nahials, or an
nfficcr giving tcrms for acceptance of
Government for anv construction or
an application for a permit or license

Lo deal in conrolled comniodities.

() When presented o an
Appropriate Revenue Aulhority  for
dcmarcation Authority for

demearcation of land -

{i whcn the arca of such land

doecs not exceed one hectare.

Six rupees.

Sevell  rupees
and fifty naye

paise.

Two rupccs.

Once rupee.



1-A

Application
to anv Civil
Court that
records
mav be
called for
[1oin

annther

Court.

. Application

for leave to
518 4y 4

paupcr.

(ii) for cach subscquent arca of

nne heetarc or part thercof.

Whrn

the

Court

prants

the

applicaticn and is of gpinicn that the

tranamission of such record involves

the use records involves the use of

thie posL.

One rupee.

One mpec and
ifty nayve paise
in addition tn
any fee levied
ull Uie
application
under CL (&),
Cl. (¢) or CL ie)
of Art. 1 of this

Schedule.

One rupee.



3. Application (2 Wlien preserled w a District Two rupees.

for leave to Courrt.
appeal as
a pauper.
(b) When presenied (o a
commissioncr or a High Court Three rupees,



o

Plaint  or
memorand
um of
appeal in a
SUIL L0
rstablish

or disprove
a right of

occupancy.

Bail-hond
or other
irstrianent
nf
obligation
giverl il
pursuance
of an order
made by a
Courl or

Magistratc.

One rupee.



under ally
scetinn of the
Code of
Criminal
Procedure
1898 (AcTt V of
18981 on the
Code of Civil
Procedure,
1908 and not
otherwisn
provided  for
Ly Liis AclL.

Undertaki
ng under
S3.49 of the
Indian

Divores

Act 1859
(Act 1V aof

1969)



Wlien presented for thie conduct of

Mukhtarna any one Case —
ma or
Wakaltna
141
(a to any Civil or Criminal Court

other than a High Court, or to
any Kevenue Court, or tn any
Collector or Magistrate, or other
exceulive ollicer excepl such as  Oue rupee.
arc mentioned in Cls. (h) and )

of this number.

(b n a Commissinner of Revenue,
Circuit or Customs officer or to
any  oflicer cliuged withh Uie
cxeeutive  administration of a
Division,, not being the Chief 'I'wo rupees and

Kevenue or bxecutive Authoritv, fifty naye paise,



11.

Mcmorand
um of
appeal
when  the
appeals 1is
not from a
decree or
an ordcr
having the
force ol a
decrec,

aund is

presented

lo a High  Courl, Chiel
Commissioner, Board of
Reovenue, or other Chicf
Controlling Kevenue or

exsculive  authorily  or an

appellate authority  preseribed

under the Motor vehicles Act,
1939 (Act IV of 1939) or to an
appcllate authority prescribed
wder thie Assan Sales Tax Act,

1947 (Assam Act XVII of 1947).

o anly Civil Cowrt othier thianl a
High Court, or to any Revenue
Court or executive officer other
thian e Highh Court or Chiel
Controlling Revenuce or
Executive Authority except an

authority specified in CL [b)

Five rupees.

T'hree rupees.



(b)

(d)

(1

to an Excise Appcllate Authority
undcr R. 340 of the Assam

bExcise Fules,

trh a high Court or Chicf
Commissicner, or c¢ther Chief
Controlling Exceutive or
Kevenue Authority except an

aullwrity prescribed w1 Cl. (U).

to an kxcise Appellate Authority
wder R.341 ol tlie Assmun

Execisc Rulea.

w a lugh Court in Miscellauteous
revenue matters cxeept (f) helow
or to an appellate authority
prescribed under the Motor
Vehicles Act, 1939 (Acl. TV of

1939).

(o a2 High Court in appeal and
rcvision matters arising out of

settlement of fisheries -

Fiftcen rupees

T'en rupees.

Filly rupees.

Fifleen rupees.



1?2 Cawvrart.

Application

under Act

ho. 10 of
1859, s
26, or
Bengal Act
No. 6 of
1862, 5.9,
or Bengal
Acl No. 8
of 1869, S.

37

(i)

i)

(111

when the bid ooey is
hclow ten thousand

rupees.

when the bid money is
ahnve tcn thousand
rupees but below twenty

thousand rpces.

when e bid woney is

abhove twenty  thousand

rupoecs.

Fifteen rupees.

Twenty-five

Tupees

Thirty rupees.

Ten rupees,

Five rupees.



14

. Petition i1
suit under
the Native
Converts’

Mirriage

Dissolutio
n Act.
1856 (Act

Plaiul or
mecmorand
um of
appesad il
rach of the
following

suits;

Five rupees



(i)

o alter or
set aside a
SUUMMAry
decision or
order ol
any of the
Civil

Courts not

establishe
d by
Letters

Fatent or
ol ary
Rovenue

Court:

to altcr or
cancel any

entry in a

regisier  of

thc namcs
of
proprielors
of rcvcenuc
paying

psliales.

Fifleen rupees.

Triftcen rupecs.



(i) to oblain

a

declaratory

decree

where 110

COTLSCOLICTL Twenty rupecs
ce relief is

prayoed.,

iv)] w sel
aside Aty

award. Fifteen rupees.

(V) to sct aside
an

adoplivi. Twerlly rupees.



(vi) every
nthcr  suit
where it is
not
possible (o
pstinmate at
A  DIONEY-
valuc the
subject-
waller il
disputce,
and which
is ot
nthcrwise
provided
[or by this

Act.



18.

Application
under S.14 When prescnted 1o a Munsif’s Fifteen rupees.
or 3. 20 of Court,

the Mmdinn

Arbitration

Act, 1940

(Art X of

1944), for

a directionl Wlien presculed w any oler Filly rupees.
for filing Court,
an award

or for aunl

nrdcr filing

an

agreeet,



19.

Agrcoment
in  writing
stating a
question

for the
opmion of
the Court

under the

Code ol
Civil
Procedure,
1908  (Act

V of 1908)

Fifleen rupees.



Every
petition
under  the
Indian
Divores
Act, 18”9
(Act Iv of
1859)
except
peLition
under S,
44 of the
saune  Acl,

and cvery

memorancl
uin ol
appeal

under 3.
oo of the

satne Aol

Twenty rupecs



21. Plaunt or

mcmorandum
of appeal
under the
Parsi

Marriape and
Divorce  Act.
1865 [Act XV
of 18060)

Twernly rupees.



THE COURT-FEES (ASSAM AMENDMENT)
ACT, 1972"

(Assam Act XXVII of 1972)

[Received the assent of the Governor on the 8"
December, 1972]

An Act further to amend the Court-Fees Act, 1870

in its application to Assam

Preamble.

Whereas it is expedient further 1o amend the Conrt-Fees
Act, 1870 (Act VII of 1870), hereinafter called the Principal Act,

n its application to Assam in the manner hereinatter appearing;
It 1s hereby enacted in the twenty-third vears of the

Republic of India as follows,

= Published ua the Assaun Gazette, Excracrclinary, clatecl the 23t December,

oL



Short title, extent and commencement.

(1)

This Act may be called the Court-Fees (Assam

Amendmen() Act, 1972,

Lt extends to the whole of Assam.

1t shall come in to force on such date as the State

Governent gy, by opollicalion  the  official

Cazette, appoint,

Amendment of Schedule T of Act VII of 1870.

Iu Schedule T w e Prucipal Act.

(1)

for Art. 1, the following shall be substituted, namely:

Number I'roper fee

(1) (2) (3

4

Plaint, When the amonnt | Fifty-five paise.
written or value of the
stateueril subject-matler  in

pleading a dispiite  does  nof




sel. off or

COLmtCr-
claim or
memoraiclu

m of appeal
(not other -
wise
providcd for
in this Act,
or ol cross
objcction
presented to
any Civil or
Revenuc
Court
excepl. those
mcentioncd

ins. 3

exceed one
hundred Tupccs,
for CVCTV five

rupees or part
thereof of s110h

amount or valuc.

and

When such amournl
or wvaluc cxcccds
one hundred
rupeess, for very len
TUpCes or part
thereof, in excess of
Or1e himdred
rupccs up to onc

hundred and fifty

Tpess

One rupee and
ninctv-five

paise.




and

When such anount
or vallc cxcecds
one hundred and
ifly rupees, [for
every ten rupees, or
part thereol up w
onec hundrcd

TUpees.

and

Oue rupees aud

forty paisc

When such amounl
or valuc cxcccds
one thousand
rupees, for every
One hiindred
rupees, or  part
tereol” il excess ol
One thonsand
rupees up to seven
ousand live

himdred mpees.

aud

Fighl THpees
and twcnty-five

paise.




When such amounl | Sixteen  1upees
or valuc cxcccds and fifty paisc

scven thousand five
Iandred rupees,
for avery TwWo
hundred and fifty
rupees, or part
thereof, in ¢xcess of
seven thousand five
hundred rupees up
to tcn  thousand

IMpecs.

and

When such amount | Twenty-four

or value exceeds TUpees and
len thousund | seveulty -live
rupess, lor every | paise

five hundrcd
rupees, or part

[hereol, i1 excess of

the thousand
Irupees, up to
lwetly thousarnd
TUpCCS.

and




When such amount
or value ecxceeds
LwenLy thousand
rupess, for  cvery
one thousand
rupess,  or o parl
hereof in excess of
LwenLy thousand
rapecs up to fifty

thousand rupees.

and

Thirty -three

Iapees

Whcen such amount
or value cxceeds
fifty thousand
mipees, for every
five thousand
rupees, lor  every
five thonsand
rupees, or part

liereol” i1 excess of

Tlorty-onc
rupees and
twenty-five

naise.

fifty thonsand
TUpees.
'rovided that Trorty-onc




Tnaximnm fee rupess and
leviable on a plaint twenty-five

or mcmorandum of paisc:

appeal  shall not

exceed eleven

thousand rupccs?.

(2)  lor Arts, 6. 7, 8, and 9 aud ¢ the [ollowing shall be

substituted, namcely:

“G.

Nutnher

(1)

Clopy or
translation of a
Jjudgunienl or
order not bheing
or having thc
force of a

decree

When such
judgment or order
is passed by any
Civil Court other

than Iligh Court,

or bv the
Presiding  officer
of anv Rcvcnuc

court or officer or

by  amy  other
Judicial or
bExecutive

Authority:

Proper fee

(3)




() il the amnaumt or

Ome rupees and len

valuc of the | paisc
subjcct-matter

Is fifty or less

than fifry
rupccs.

(L) I suchh amount | Two  rupees and
or value | twenty paise
exceeds fifty
rupees.

(©) when such|Four rupees and
judgmenl or | forly paise

ordcr is passcd

by a High
Court.
. Copv of decree or When such

order having the

force of a decrce

decree or order is
madc by anv Civil
Court other than
a  High  Courl
othcr than a ITigh
Court, or by any

Revenue Court




() il the amnoumtor | Two  rupees  and
valuc of the | twenty paisc
subjcct-matter
o the suit
wherein s11ch
dcerce or order
Is made s fitty
or lcss than

titty rupees.

7. Copy ol adecree | When such decree
or order having | or order is made
the force of a| bv anv Civil Court
decree othier thaal a High

Court, or by any

revenue Court —

(A) if the amoymt or | Two  rmpees  and
value of the | twenty paise
subject-1nalter

)

of The S11T
wherein such
decree or order
is made is fifry
or less than

[ilty rupees,




(b il such amounl | Thoee rtupees  and
or valuc | thirtv paisc
cxcceds fifty
rupees.

(c) when  such | Eight rupees and

decres or order
1s made by ITigh
Courl.

twernly five paise

8.

Copy ol any
documcnt liable
to stamp-duty
under the
Indian Stamp
act, 189¢ (Act U
of 1899), when

left. hy any part

to a suit or
proceeding i
place  of  the
original
willidrawil,

(1) when (he
stamp-duty

charge able un
the original
docs to cxcced

one rupec.

The amaumt of he
duty chargc-ablc on

the original.

(b) in anv other

Ceine

One rupees and

lwernly paise.




Copy of any For every lhree | One r1upee  and

rcvenuce or hundred and | twenty paisc”
judicial sixty words or

proceeding or fraction ot thoee

order not. hnndred and

othcrwisc sixty words

provided ftor by
this Act, or copy
vl any account,
stalemeril,

rcport or the
like, taken out
ol any Civil or
Criminal or
Revenue  Court
o1 office o1 rom
thc officc of any
Civil Otticer
charged with the
EXECITIVE
adninistration

ol DivisioL,

(3) lthe able of rates of ad valoremn fees levinble on Lhe
institution of suits at thc cnd shall bc substituted by

the following:




THE SCHEDULE

Table of rates of ad valorem fees leviable on the

institution of suits

[See Bection 4 of the Assam Court-fees (Amendment) Act, 1938)]

Wlien the amount or
But dues not exceed Proper tee
value of the subject-
matter exceeds
(1) 2) (2)
Rs. Rs. Rs. hp.
o 0.58
o 10 1.10
10 13 1.68
1o 20 2.20
20 20 2.70
20 30 3.30
30 30 3.38
30 40 4.40




A0 15 1.95
13 50 2.50
20 20 0.0G
20 60 0.60
60 OO 7.15
O U {70
70 73 8.20
73 30 8.30
30 30 9.35
30 90 9.90
90 92 10.40
92 100 11.00
100 110 12.90
110 120 14 85
120 120 16 80
120 140 18 70
110 150 20.65
150 160 12.25
160 170 23.30
170 180 21.60
180 100 25.90




190 200 2725
200 210 20.50
210 220 29.50
220 230 31.20
230 240 32.50
2940 200 33.80
250 260 35.10
260 270 36.50
270 280 37.80
280 290 39.10
290 300 40.40
20U 210 41.70
210 320 43. 10
320 330 44 40
330 240 45.70340
340 350 47 50
~00 Ah0 11.3H
360 A70 19.70
A70 380 21.00
380 300 52.35
300 100 53.65




100 410 .95
110 120 26.30
420 430 27.00
430 440 28.90
440 450 60.20
400 460 61.20
400 470 62.90
470 480 64.20
480 490 20.030
490 200 60.80
200 210 34. 10
210 220 0Y.oU
220 230 7Y0.80
520 540 72 15
540 550 73 45
350 5RO 7475
Hao nTo 76.10
nTo N8R0 77.10
N8R0 H00 7R TH
590 600 80.00
600 610 81.32




610 620 R2.70
620 630 51.00
630 640 35.30
640 6o 30.00
6o 60U 37.93
Oou o/ 8Y.30
670 680 90.60
680 690 91.95
690 700 93.20
700 710 941.50
10 20 95,90
'f20 30 9720
30 'f 40 9d.00
740 730 09 85
730 TR0 101.15
7h0 770 102.50
7T 780 103.80
780 790 105.15
790 K00 106.75
800 810 107.75
810 820 109.10




When the amoimt or | Bt daes not exceed Proper fee
value of Lthe subject-
matter exceeds

(1) 2) ()

Rs. Rs. Rs. Ip.
8520 830 110.40
530 540 111.75
840 830 113.05
830 8n0 114.35
8n0 870 115.70
870 880 117.00
880 890 118.35
890 200 119.65
200 910 119.65
910 920 124.30
920 930 1235.00
930 940 124.90
940 e 120.25
950 960 127.55
960 970 128,90
970 980 130.20




IR0 900 131.50
990 1,000 132.85
1,000 1,100 141040
1,100 1,200 145.35
1,200 1300 157.60
1,300 1,400 169.80
1,400 1,500 174.10
1,500 1,600 182.34
1,600 1,700 190.60
1,700 1,800 191.85
1,800 1,900 207,10
1,900 2,000 219.430
2,000 2,100 223,60
2,100 2,200 231.85
2,200 2,300 140.10
2,300 2,400 248.35
2,100 2,500 256.60
2,500 2,600 261.85
2,600 2,700 273.10
2,700 2,800 281.30
2,800 2,600 289.60




When the amoimt or | Bt daes not exceed Proper fee
value of Lthe subject-
matter exceeds
(1) 2) ()
Rs.Np.
Ks. Ks.

2,000 3,000 2097.85
3,000 3,100 306,10
3,100 3,200 311.35
3,200 3300 322.60
3,300 3,100 330.85
3,100 3,900 339.10
3,000 3,000 347.30
3,600 3700 S00.00
3,700 4800 363.85
3,800 3,900 372.10
3,900 4,000 380.35
4,000 4,100 388.60
4,100 4,200 359.85
4,200 4,300 405.10
4,300 4,400 413.35




A.100 4,500 A21.60
1,000 1,600 129.85
4,600 4,700 438,10
4,700 4,800 146.35
4,800 4,900 454.60
4,900 5,000 462,80
2,000 2, 100 471.10
<100 2,200 479,35
5,200 3,300 487.60
3,300 3,400 490,85
5,400 5,500 504,10
5,500 5,600 512.430
5,600 5,F0U 520,60
5,700 5,800 528.80
5,800 5,900 537.10
5,900 6,000 545.35
6,000 6,100 553.60
6,100 6,200 651.80
6,200 6,200 570.10
6,300 6,100 578.35
6,100 6,500 586.60




6,500 6,600 S591.85
Proper fee
When the amcount or | But dees not exceed
value of the subject-
marttcr execcds
(3)

(1) (2)

Rs. Rs. RsNn.
6,600 6,700 603.10
6,700 6,200 611.35
6,800 6,900 610.60
6,900 7,000 627.85
7,000 7,100 636.10
7,100 7,200 644.30
'f 4200 'f w300 02,00
7,300 7 400 650.85
7 400 7,900 6o9. 10
7,900 7,750 685.60
7,750 5,000 70210
5,000 5,250 735.10
5,250 5,500 735.10
8.500 8,750 751.60

2




8,750 9,000 7565.10
9,000 9,250 781.60
9,250 9,500 801.10
9,500 9,750 817.60
9,750 10,000 834.10
10,000 10,000 808.80
10,500 11,000 882.60
11,000 11,500 G08.30
11,500 12,000 933.10
12,000 12,500 957.85
12,500 13,000 984,60
13,000 14,000 1,007,530
14,000 14,500 1,050.85
14,300 15,000 1,081.60
15,001 15,500 1,106.25
15,500 16,000 1,131.10
16,000 16,500 1,155.85
16,300 17,000 1,180.60
17,000 17,500 1,205.35
17,300 18,000 1,230.10
18,000 18,300 1,251.10




18,300 19,000 1,279.60
19,000 19,500 1,301.35
19,500 20,000 1,529.10
20,000 21,000 1,556.10
21,000 22,000 1,595.10
22,000 23000 1428.10
23,000 24,000 1461.10
24,000 25,000 1,494.10
25,000 26,000 1,527.10
26,000 27,000 1,095.10
24 DOV 48,000 1,593. 10
48,000 49,000 1,620, 10
49,000 30,000 1,059, 10
20,000 21,000 1,692,10
21,000 22,000 1,725.10
32,000 33,000 1,758.10
33,000 31,000 1,791.10
31,000 33,000 1,821.10
35,000 36,000 1,857.10
36,000 37,000 1,890.10
37.000 38,000 1,923.10




38,000 39,000 1,056.10
39,000 10,000 1,989.10
40,000 41.000 2,022.10
41,000 42,000 2,055.10
42,000 43,000 2,088.10
43,000 44,000 2,121.10
44,000 45,000 2,154.10
45,000 46,000 2,187.10
45,000 47,000 2220.10
45,000 47,000 2,420.10
4/ ,000 43,000 2,453, 10
43,000 49,000 2,480, 10
49,000 50,000 2,319, 10
50,000 55,000 2,350.35
53,000 60,000 2,401.60
a0,000 65,000 2,442.85
63,000 70,000 2,181.10
70,000 75,000 2,025.35




Wlien the amncunt or | Bul does 1ot exceed Proper [ee
valuc of the subjcct-
marttcr execcds
(1) (2) (3
75,000 &0,000 2,066.60
&0,000 &5,000 2,607.85
85,000 G0,000 2,649.10
G0,000 G5,000 2,690.30
G5,000 1,000,000 2,731.¢60
1,000,000 1,05,000 2,772.805
1,05,000 1,10,000 2,814.10
1,10,000 1,135,000 2,855.35
1,15,00 1,20,000 1,896.60
1,20,000 1,235,000 2,937.85
1,25,000 1,320,000 2,979.10
1,320,000 1,235,000 3,020.35
3,051.60
1,35,000 1,100,000
1,10,000 115000 1,102.85




1,145,000 1,50,000 3,111.10
1,250,000 1,355,000 3,185.35
1,525,000 1,60,000 3,226.60
1,60,000 1,635,000 3,267.85
1,635,000 1,70,000 3,309.10
1,170,000 175,000 3,300.30
1,75,000 1,80,000 3,391.60

180000 185,000 3,432.85
1,853,000 1,$0,000 3,474.10
1,$0,000 1,853,000 3,010.35
1,505,000 2,00,000 3,550.60
2,00,000 2,05,000 3,597,850

ard the e mcreases al lhe rate of foriy one rupees and
twenty five paise for cvery five thousand rupees or part
thereof, up to a masamum fee of eleven thousand rupees, for

exainple



When the amoimt or  BEir does not. exceed

value of the subject-

matter exceeds

Proper fee

(1) (2) ()

Ka. Ka. Rs. Ip.
3,00,000 4,381.60
4,00000 5,206.60
5,00,000 6,031.60
(,00,000 6,856.60
7,00,000 6,681.60
2,00,000 8,006.60
a,00,000 9,331,60
10,000,000 10,081.60
11,600,000 10,981.60
11,005,000 11,022.85

3. Amendment of schedule II of Act VII of 1870.

IFor Schedule I to the principal Act, the followwing shall be

substituted, namely:




Numher

1.
Application

or petition.

“SCHEDULE II

Fixed Fees

(@  When preseuted o auy
officer of the Customs or
kExcise Department or to any
Magistrate  hy ANy  person
having dealings with the
Government, awl when the
snhject-marter of snch
applicaticn relates exclusively

to those dealing;

or

When  presented o auy
Municipal Board or onther local
authority constituted under
alny Act lor tuue being in lorce
for the CONSCTVATICY  OF
improvement of any place, if
the applicalion or  pelilivu
relates snlely to such

COnscrvaricy or i.l'llpl"OVClIlCllt;

Proper fee
Filly naye
paise



oI

when presented to any Civil
Court cother than a principal
Civil Courl ol original
jurisdiction, or to anv Court of
Small Causes  constituted
under Act No il of 1863 or
under Act No 10 of 18068, 3.
20 or o Collector or other
nfficcr of rovenue in relation to
any suit or case in which the
amncunt  or  value ol the
suhjcet-matter  is less  than

fifty rupees,

or

when presented to any Civil
Criminal or Revene Courl, or
to any DBoard or cxccutive
officer for the purpose of
oblaining a copy or lranslation
of any judgmcnt, dccrcc or
order passcd by such Court,
Board or officer, or ol any
othcr document on rccord is

such Court or Otlice.



1.
Application
or pelition

contd.

(by When presented n a
Regional Transport Anthority
or Statc Transport Authority
canlaining a praver lor permil
for Comntract Carriagc, Stagc
Carriage, Private Carrier or
Fublic Cartier or for any other

PUurposc.

(c) When  containing a
cumplaint or charge of any
olfence olther (than an offence
for which policc officcr may,
under the Criminal Procedure
Code, arrest without warrant
and presented to anv Criminal

Court;

ar

wlhen  preseated w o oa Civil,
Criminal or Revenmie Conrt, or
to a Collector or any Nevenue
Ollicer

having  Jurisdicliou

HEight rupees
and  twenty-

five paisc

In thc casc of
a complaint or
charge of an
offence

presented to a
criminal court
or in the case
of an
application. or
netition

presented  to

arly ollicer of



equal or suboidinate o a
Colleetor, or to any Magistrate
in his cxeceutive capacity, and
not other wise provided for by
this Act, or Lo deposil in court

as rovenus or rent;

[or delernminalion by a Court
of the amount of
compensation to be paid by a

landlord (o s tenanl; or

When presented o a Collector
or othcr officcr making a
scttlement of land revenue, or
0 a beard of Revene, or a
Cominissioncr  of Revenuc,
relating to matter connected
wilh the assessment of land or
thc asccertainment of rights

thereto or nterest therein, it

land  revenue
hv any person
holding
temporarily
seliled Taand
under  direet
engagement
with
Government,
and when the
subjeet-
matter of the
application. or
petitinon
relates

exclusively  w

such
engagement
-one  rupec
ard  sixly
five  paisc
and i
olther case
onc  rupcc
and T©en
paise



preseuled previous o the [l
confirmatinn of such

scttlement:

aOr

When presented to anv officer
nf land rovenue hv anv person
holding temporarily settled
land vnder direct engageinent
with government, and when
the subject matter of the
applicauon or petition relales
cxclusively 0 such

engagenlent

When presented to anv officer
of land revenue by and person
the kabulyatl applicalion for
scttlement  of land  undcr
direct engagement with

GOoVErTimeInl.

(d) Wlhen presenled (o a
Chicf Commissioncr or othcr

Chiet Controlling Revenue or

Une rupee

ard

paise.

Twao

IIpccs.

el



Exccutive Authworily, or w a
Commissinner of Reovenuc or
Circuit, or to any chiesf officcr
charged with the executive
adminisiration of o Division

and not otherwise provided for

by this Act.

(] when presented to a High

Courl.

(i) under Art, 220 of the

Constitution.

(i) i all other watlers,

() When presented to any
officer conainmng prayer f(or
scttlcment of fishery, ferry,
torest produce, torest mahals,
elephanl mahals, or an oMicer
given tcrm for acceptance of
Government tor any
construction or an applicalion
for a pcrmit or licence to deal

in controlled commeodities

Threo
rapers  and

thirty paise

Filly

TapCcs.

Ten Tupcecs

Hight
rupess  and
twenty-five

paise.



Applicatio
n o la any
Civil
Court that
record
mav bc
called for
from
anothcr
Court.

(8] When preseued (o au

Appropriate

Revenuc

Authority for demarcation of

land -

i)

when the arcas of

such land does
nnt cxeccd onc
hectare

for cach
subsequent
wew  of one

heetare or part

thereof

When the Court grants the

applicaticn and is of opinion

that the transmission of such

record involves the usc of the

post

Two rupces
and twenty

paise.

Une rupees

and Le1L

paise.

Une  rupee
and  sixty-

five paise in

additicn to

any fee
levied al
the
application

under Cl.
(a), Cl (c) or
Cl (e) of Art



3.

Application
for leave to
suc  as  a

pauper,

4.
Application
for leave to
appeal as a

pauper,

3. DMaint or

memorarn
thamn ol
appcal in

a suit to

& When presented to a

Dislrict Court.

(by When presented

corninissioner

Court.

1 ol (s
Schedule.

One mupee and

ten paise.

T'wa rupeces
ard LwenLy
paise

Three rtupces
arul (hirty

paisc.



establislt
nr

disprove a
right of

DCCTIPHITICY

Bail-bond
nr  othcr
instrumen
L ol
nhligation

given 1n

pursuaiice
nf an
order

wade by a
Court or
Magistrate
under any
section ol
the Codc
of
Criminal
'roccdure
, 1893
(Act Vool
1898) or
the Code

Une rupee and

len paise.



of Civil
Proccdurn
, 1908
(Act V of
1608) and
not
otherwise
pravidcd
for by this
Acl.

Undertaki
ng undcr
3. 49 of
the Tndiau
Divoren

Act  180Y
(Act 1V of

1869)

Onc rupee and

ten paise,

Onc rupee and

ten paise,



10,
Mukhrarna
ma or
Wakalalnn

ma

When o presented for the

conduct of any cne case —

(@)

(b)

to any Civil or Criminal
Court other than a High
Court, or to any Collector
or Magistrate, or other
cxecutive  officer excopt
such as are mentioned n
Cls, (b) and (¢) of s

nuniher.

to a Commissioner of
Hevenue, Circuit or
Customs officers or to
any officer chmged with
the cEccutive
administraticn ot a
Division, 1ol being the
Chic?t Revenuc or

Executive Authority.

Onc rupee and

ten paise,

Two rupcces
and seventy

ive paise.



11.

Memorandu
m ol appeal
whcn thc
appeal is not
rom o decree
ordcr

the

or amn
having
lorce  of &
dccree,  and

1s presented -

(c)

(@)

to a High Court, Chicf
Commissioner;, Board of

Kevenue, or other Chief

Conuolling Revenue  or
cxecutive authority ar an
appellate authority or an
apprllate authority
prescribed  under  the
Mowr Vehliicles Act, 1939

(Act IV of 1939) or 0 an

appecllate authority
prescribed  wider  the
Assam Sales Tax  Act,

1947 (Assam Act XV of
1947).

to any Civil Court
other than a High Court,
or o any Revenue Court
or Exccutive officer other
than the High Court or
Chiel Controlling
Revenue  or Exccutive
Authority except an
aulhorily specified in ClL

(b).

Hive

rapces

ard [illy paise.

Thres
and

paise.

Tipecs

thirty



(b)

to an Excisc Appellate
Authority under R. 340 of

the Assam BExcise Rules.

to a High Court of Chief
Commissioner, or other
Chief Controlling
Execulive o Revenue
Authority cxeept an
authority prescribed 1

Cl b)

(d) to an Excise Appellate

(c)

Authority under R. 341 of

the Assam BExcise Rules.

to a Iligh Court in
Miscellaneous revenue
mallers except () below
or to an  appcllatc
authority prescribed
mmder [he Moltor Vehicles
Act, 1939 ({Act IV of
1939), and

Sixtcen rupees

and Tfifty paise.

Fleven rupeocs.

TMifty -five

Iapees

Sixleen rupees

and fiftv paisc.



(i to a High Court in appral
and  revision — matters
arising out ol seltlement

of fisherics -

(i when the bid money is
below leu thiousand

TMIpCcs

(i) when the bid moncy is
above ten thousand
rupees but below twernly

thousand rupecs

(ii1) whern the bid money is
above twenty thousand

Ipecs

12. Caveat

Sixleen rupees

and Tfiftv paisc.

I'wenty-scven
rupees ard

fiftv paisc

Thirty-thrce

IMpecs

Eleven rupees



12
Application
under Act
No. 10 of
1859, 8. 24,
or Bengal Act
No. A of
18062, 8.9, or
Bengal Act
No. 8 of
1859, 8 37

14 Petition
m suit under
nalive
Converts’
Marriage
Dissclution
Acl, 1866
(Act XXI of
1860)

Hive rupeces

and Tfiftv paisc.

Hive rupeces

and Tfifty paise.



17 [laint or (i
mecmorandu

m of appeal

in each ofl the
Tollowing

suits-

(i)

(i11)

to alter or sct aside a
summary  deeision or
order of any of the Ciwvil
Courts not eslablished by
Letters Patent or of any

Hevenue Court.

o aller or caucel auy
cntry in a register of the
names of proprieters of

revenue-paying estates.

o oblainl & declualory
deeroe where no
consequential rehef is

praved

(Iv) to set aside and award,

(vl to set aside an adoption.

Sixteen rupeces

arul filly paise

Sixtcen rupees

and fifty paise

Twenty-two

Iapees

Sixteen rupees
arul filly paise
Twenty two

Tpess



18.
Application
under B2, 14
or 5. 20 of
the Indian
Arbitration
Act, 1940
tAct X of
1940, for a
directicn for
filing ar
award or for
an order for
lling ar

agrcerent.

(vi) Every other suit where it is
not possible to cstimate at
a money-value the
subject. matier in dispule,
and which is not provided

for by this Act.

When presented o a4 Munsil™s

Court

When presenled

Court

o any other

Sixtcen rupees

and Tfiftv paisc.

Sixleen rupees

and Tfiftv paisc.

Filly hive

Ipccs



19.

Agrcement in

writing

stating a

question  for

the  opinion

of the Court —————- Sixteen rupeces
undcer thec and Tfiftv paisc.
Code of Cvil

Procedure,

1908 jAct V

of 1908,

20. BEvery
petition
under the
lndian

Divorce Act,

186G (Act TV

of 1869) ----- Twenty-two
except rupees
pelitions

undcr S. 44

of the same

AL, and

CVCTY

memorandu-



w ol appeal
under S. 35
of the samc

Act.

41. Plaint or

mecmorandu

m of appeal

under the

Parsi ———-- Twenty-two
Marriage and rupecs.

Divorce  Act,
1895 (Arnt XV
of 1805

COMMENTS

Preamble.

The Conrt-Fees Act, 1870 piirported to effect A complete re-
arrangement of the provision of the existing law or this subject,
and a similar classification of nstruments chargeable with Court-
Fees 1o that which obfain in General Stamp Act, having heen
adopted and the rules for determining the wvalue of the subject-

watter of certain suils belug trauslerred [rour Schiedule o e body



ol the Act, This principal Act was anended [ronl tine (o tde 1o its

applicatinn tn Assam, as follows:

(1) Assam Court Fees (Amendmenlt) Act, 1922 (Act T1).

(“) Assam Court-Fees [Amendment] Act, 1922 [Act V).

(o) Assam Court-Fees [Amendnient) Act, 1932 [Act L11).

(4 Assam Court-I'ees (Amcndnient) Act, 1936 (Act XIV).

(v)  Assam Cowrt-Fees (Awenduieul) Act, 1947 (Acl XVII).

©) Assam Court-Fees [Amendnient] Act, 1900 [Act X VI,

{(7) Assam Court-I'ecs (Amcendnicent) Act, 1954 (Act XXVII)

(&) Assam Court-Fees [Amendnient) Act, 1900 [Act XXI1).

{9) Assam Court-I'ces ([Amcndnicnt] Act, 1938 (Act III).

(10)  Assam Courl Fees (Secorid Amendment) Act, 1958 (Acl.

XIX).

(11)  Assam Court Fees (Amendnient) Act, 1960 (Acl XTI).

(12)  Assam Court-bFees (Amendment) Act, 19603 (Act VILI).



(13) Thie Courl-Fees (Assan Auwendinent) Acl, 1972 (Act
XXVII).

This AclL as in force inn Assam has heesn exiended o
Manipur and Tripura hv & 8. R. Nas 1119 and 1120, datcd

29t June, 1963,

Amendment of the Court-Fees Act, 1870

DBv virtue of Assam Act 3 of 1932, In Cl. (a) of para (v} ofs.7 of
the principal Act, the word “ten” has been substituted by the

word “twenty”.

Alter 8.7 ol the principal Acl, the [ollowing have beend
inserted, by Assain Acl 18 o 1947

“7-A. Inquiry as to valuation of suits, [[ the couwrt is ol
npininn that the subjcct matter of any suit has beecn wrongly
valued, it may revise the valuation and determine the correct
valuation, and way hold suclt inguiry as v thinks (G [or sucly

purpose.



(<)

7-C.

(1)

Investigation tv ascertain proper valuation.

[For the purpose of an inquirv under S, 7-A, the coart
may depute or issuc a commission to any nquiry
mder 8. 7 A, the court may depute or issue
commission to any suitable person to make such Incal
or other investigation as may be necessary and to
rcport therenn 1o the court. Such report and ay
evidence recorded by such person shall be evidence in

e lnquiry.

The court mayv, from time to time. Direct such party to
e suil as it Udnks [0 o deposil suchh sumn as Ui
court thinks reasonable as the eost of the inquiry, and
if the costs arce nor deposited within such time as the
courl shall ik, 1wmay, notwithslanding anyliog
contained in ay other Act, dismiss the suit if such part
1s the plaintaff or the appellant and, in ay other case,

may recover the costs as a public demand.

Powesr of persons malcding inquiry under Ss. 7-A
and 7-B.

Thec court, when making an inquiry under S. 7-B shall
have, respectivelv for the purpose of such inguiry or
investigalion, the powers vesied in a court under Lhe
Codc of Civil Droccdurc, 1908, in rcspect of the

following matters, namely:



(1) cilorcing the aueudance of aly personr aod

cxamining him on nath or affirmartion;

(b) compelling the production of documents or

malerial objects, and

(c) issuing commissionn for the examination of

witnesses

(2)  An inquiry or luvestigalion referred lo b sub-3S. (1)
shall he decmed to he a jndicial proccedings within the
mearning of 3s. 195 and 428 of the Indian Penal Code
(Acl XLV ol 1860),

7-D. Cosls of inguiry as to valuation mad refund of
excess fee.

If 1 the result of an inquirv under 3. /-A the court
finds [hat the subject matier of the suit has been under
valucd, thc court may order the party rcsponsible for the
under-valuation to payv all or any part of the cousts of the

inquiry.

If in the result of such inquiry the court finds that the
subject mauler of (the suit has not been under valued, Lhe
court may, in its discrction, order that all or any part of such
custs shall be paid by Governunent or by any party to the suit

al. whose instance the ingquiry has been undertaken, amd 17



DI

alny anounl exceeding the proper anownil of lees lias beend

paid shall refund the cxecss amount so paid.”

By virlue of Assam Act 3 of 1932, for ClL (i) of S. 10 of lhe

principal Act, the fallowing clause was suhsrituted, viz.-

“(1) In such casc-

(e

(b)

e suit shiall be staved udt additicnal [ee
is paid and if additional fec is not paid
within such tune as the Court shall fx,

e suil shall be dismnissed,; and

whether the additicnal fee is paid- the
Court may, il it s of opidon that e
cstimatinon has hecen grossly insufficient,
further order that the expenses of the
commission, or such portion thereof as
lthe Court may think reasonable, be paid
bv partv in default to the Government, and
the order so made shall have the force and

effecl of a decree passed by the Courl.”

By virlue of Assmn Act 27 of 1962, in S.19 «of the principal

Act, for the words “a fce of cight annas?®, the words “a fcc of

one rupee” were substituted,



By virtue of Assam Act VIII of 1930, in item (viil) of 8$.19 of
the Act, for the words “one thousand rupees” the words “two
thousand  rupees”™ were substiluted, and item  [(ix) was

nmitted.
Bv virtue of Assam Act 14 of 1936 and Act 27 of 1963, after
3. 19-G, the following new sectionn has been inserted as 3.

19-GG.

“19-GG. Probate and letters of administration

inoperaiive in certain cases.

Notwithstanding anvthing contained in this or
alny othier Act. No probale grauted or letlers ol
administration herctofore or herecafter granted
by any court outside the limits of the 3tate of
Assam shall operate to confer upon the grantee
any lilde lo immovable property in Assam of
which hc did not obtain posscssion prior to the
Ist January, 1957, unless he holds a certiticate
ffom (he Chiel Controlling Revernine Authorily of
Assam that hc has paid thc Court-fcc duc on
such probate or letters of administration in

respect of the full value of such properiy.”



G. Arlicle 11 has been substituled as [ollows by Assaan Act 8 of
1950 {Act 27 of 1952):

“When the amount or value cf
lthe property in respect  of
which thc grant of prohatc or
letters is made exceeds one ‘['wo per centum.
thousand rupecs, on such
amount or value up to ten

housand rupees,

and

when such amount or value
exceeds ten thousand rupees,
o1l the portion of such aupoust
or value which is in cxeeoss of
ten thousand rupees, up to ‘l'hree per centuni.

fifty thousand rupees.

and

when such amount or value
cxeceds fiftv thousand rupcecs,
o1l the peortion of such amount
or value which is in excess of  Four per cenlum
fifty thousand rupccs, up to a

lakh of rupees.



ard

when such amount or value
exceeds a lakh of rupees on the
porden  of such amount  or
value which is in ecxecss of a
lakh of rupees up to two lakhs

and fifty thousand rapces

ard

when such amount or wvalue
exceeds two lakhs and [ty
thousand rupees, on the
portion of such amcount or
vadue wliichn is i excess ol two
lakhs and fifty thousand
rupces up to three lakhs of

rapees.

and

when such amoimit or value
cxceeds three lakhs of rupcecs,
o1l the peortion of such amount
or value which is in excess of
thrce lakhs of rupcces up to

tour lakhs of rupees

[Five por ecntum

[Five- and —a —half por contum

SiX per centum



when such amount or wvalue
exceeds four lakhs of rupees,
on the portion of such portion
of such amount or value which
is in cxecss of four lakhs of
rupeces up to four lakhs of RSix-and- a half per centum

LFupcts.

and

when  such amount or valun
exceeds five lakh of rupees, on
the portion of such aunount or
valuc which is in cxecss of five  Seven per contum

lakhs of rupees.

H. By virtue of Assam Act, VIl of 1900 and Act 27 of 19062, for

Act 12, he lollowing shall be substituled:

“12 Certificate When the amount Two per centum on
under the Tndian or value of any the firs.  thousand
Succcession  Act, dcbhbt or sccurity rupccs.

19205 specified  1n the



Cerlilicale  uwnder
8. 374 of the Art
cxereds onc

thousand rupees

and

When thec
aggregate amount
or value of any

debt or sceouritics

specified in the
cerlilicale lias
hoen cxtcnded
under 8. 3706 of
e  Acl  exceeds
onc Thousand
TUpecs.

Three per centuin oi

the next forty

thousand rupees

Four per centum on
the NexT fifty

thousand rupees.

Kive per centum on

the 1ext [ty

thousand rupees.

Six  per ceulum ol

the nest one lakh of

Tupees
Six And half per

centum on the next

cne lakh of rupees

and

Seven }er centum on

the reminder of such

amount, or valus.



I respect of such
portinn of the
ageregatc amaunt or
value as consists of
the amoumt or value
of dchits or sceouritics
so specified, the fee
herein hefore
provided in that

Debiadl 11 this articles

Thrce per centum on
such portion of the
lirst len  thousaod

TUPCES.

Four and a half per
centum - on o such
portionn of thc ncxt
torty thousand

T1peEes.

Six per centum on
such portion of lhe
ncxt fifty thousand

rupees.



Seven and a hall per
ccntum on - such
portinn of the next
cne lakh and fifty

(thousand rupees.

Eight and a quarter
por ccntum on such
portionn of the next

oue lakl ol rupees.

Nine per centum on
sucly portionr of e

next one  lakh  of

Ninc and three
quarters per centum
cn such portion of
the next one lakh of

rupcces.

and

Ten And halt per
centum - on o such
portion of the

reminder of such



aggregale wunouwtl or

value as consists of

the amount or value

cf debts or securities

has heen exierded.

Note,

(1)

The amount of
debt is its
amaount

including

iterest on e
day on which
the inclusion of
the debtys n Uie
cortificate is
applied for as
far as such
amount can be

ascertained.

Whether or nol
any powcr with
respect to  a
SECUTILY

specificd  in a

certiticate has



beenr  conderred
under the Act
And where such

a power has

heen 50
conferred
whether the

power is for the
receiving of
ulerest or
dividends on or
for the
negotiation or
transfer of  the
security, or for
boltll  purposes
the value of the
security is its
market-value on
Lhe day o1
which the
mclusion of the
security i lhe
ccrtificatc is
applied for so far
as  such value
can be

ascelrtained.”



Amendment of S.2.

Article | of 3chedule T of the Principal Act was amended by
Avssunr Act OI of 1958 And Act 27 ol 1962 and [loally by U
present amendment Act, And the proper fee prescribed have hoen

gradually increased.

Article & has been amended from time to time by Assam Act
VI of 1965 And Act 27 of 1902 and tinally by the present Act,

whereby the fees payable have heen gradually increased.

Article 7, 8 And 9 have also been amended by Assam Acts 38

of 1963, 27 of 19672, and finally by tThe present amending Act.

Amendment of Schedule 1.

This Schedule has been lastly amended bv the present
amendment Ac. There were earlier amendments hy virfme of Assam

Act IO of 1958 And Act 27 of 1962,

Amendment of Schedule T1.

Schedule 1l of the Court-Fee Act, 1870 has been substituted
lastlv by the Assam Act XXVIT of 1972, There were earlier
amendments by Assam Act 8 of 1963 And 27 of 1962. The fees

prescribed have been increased [tow tine w Liloe,



Application of the Court-Fees Act, 1870 in Manipur
And Tripura.

The Court I'ccs Act, 1870, as in forcc in the Statc of Assam
has been extended to Manipuwr And ‘I'ripura by G. 3. K. Nos. 1119
And 1120, dated 79-6-1963.



THE ASSAM COURT-FEES (AMENDMENT) ACT,

1950
(Assam Act VIII of 1950)*

[Passed by the Assembly]|
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= Fublished in the “Assan. Cazelle, Extraocdin v, daled Loz 308 March 1950,
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17.

Amendnient of Schedule TI, Art.1, Cls.a), (b), (¢) and (d) and
msertion of a new Cl. (€],

Amcndment of Schedule II, Art. 10

Amendment of Schednile 17, Art. 11

Anendinent of Scliedule II, Art, 12

Amendment of Bchedule 1L, Art. 17

Amendment of Schedule 11, Art. 18

Exemption of certain probates, letters of administration and

cortificates

An Act* to amend the Court-Fees Act, 1870, with reference to

the scale of court-fees in Assam

Whereas it Is necessary (0 lucrease lemnporarily thie revenues

ol Assutun aund Tor Uit purpose o aunend thie Courl-Fees Act, 1870

VIl of 1870) herecinafter called the principal Act in its application

to Assam, in the manner hereinafter appearing,

It is hereby enacted as follows:

+ bFow Statermmers of Objects anc. Reasons, sez “Assaun Gazsttes”, 19230, 21V,

pagz <7,



Short title, extent and commencement.

(1) This Act may be called the Assam Court-fecs
(Amendmernl) Act, 1950,

(2] It cxtends to the wholc of Assam.

(3] It shall comc into force, on the first day of April, 1950

and shall remain in force for a period cf five year.

Amendment of 8. 18 of Act VII of 1870.

In 5. 18 of thec principal Act, for the words “a fcc of cight

annas” the words “a tee of one rupee” shall be substituted.

Amendment of 5. 19.

Item (%) in 8. 19 of the principal Act shall he deleted.

Amendment of Schedule T. Art. 1.

For Art. 1 i thie Fiost Schiedule o thie principal Act, U

Tollowing shall he subsritnted namely:



“l. Flaint,
wrilleln
statement

pleading a set-
olf or

counterclaim or

memorandun
ol appeal (1oL
otherwise

provided for in
this Act) or of
cross ohjection
prescented to

any Civil Court

or Revernie
Court cxeept
those

mentioned in 8.

3.

whien e amount or value ol the
subjcct-mattcr in  dispute does
not cxeced seventy-five rupecs,
for every

five rupees or part

thereal of such amount or value

when such amount or value
exceeds seveulv-five rupees, [or
cvery five Tupecs or part thereof,
in excess of Jeventy-five rupees,
[or every [live

rupees or part

thereof, in cxeess of scventy-five

rupees, up to one hundred
rupees

and
wlhen such amount. or value

cxcceds once hundred rupces for
evely ten rupees or paut thereof,
in excess of one hundred rupees
up to onc hundrcd and fifty
rupecs up to one lhndred and

filly Tupees.

anc

J1X annas.

Eight

afnllas

Onc rupce

ten annas.



when  such amount or value
cxcccds onc hundred and fifty
rupees, for every ten rupees or
parl thereol up (o one himdred

rupees

wlierl souclt amwount or value
cxcccds onc hundred rupees, for
every one hundred rupees, or
parl hereol, 0 excess o one
thousand rupees, up to soven

thousand five hundred rupees.

ancl

when such amount or value
exceeds  seven  thousand  five
hundrcd rupces, for cvery two
hundred and {itty rupees, or part
thereol, in  excess ol seven
thousand five hundrcd rupccs,

up to ten thousand rupees

and

One rupee

Lw O 17188

Scven
rupees
eighit

anrnas

Fifllesr

ruapccs



“.

Flaint,
wriltlen

statcmaeont

pleading a

set-off nr
counter
claim or
mcmorandu
m of appeal
(1ot
ntherwise
provided for
inn Uds Act
nr of cross-
objection
presented
Lo any Civil
or Rovenuco
Court
gxeepl
thosc
menticned

ins. 3

wliernr suclhh aunount or value
cxcccds ten thousand rapecs, for
cvery  five hundred rupees, or
part therecf, in excess of ten
thousand rupees, up o lwenly

thousand rmpces

ancl

wliernr suclhh aunount or value
cxcccds twenty thousand mipecs,
for every one thousand rupees,
or part thereol, b1 excess ol
twenty thousand rupees, up 1m0

fifty thousand rupees

ancl

whenn such amount or value

exceeds [ifly  lhousand Tupees,
for cvcry five thousand rupccs or
part thereof, in excess of fifty
thousand rupees.

Provided that the
niaximun fee leviable on a plainl
or mcmorandum of appcal shall

be ten thousand rupees.”

Twenly-
two
rupees
eight

TS

Tlurty

rapeccs

I'hirty—
SEVeTl
rupccs
eight

TSI



Amendment of Schedule 1, Art. 6.

In the third column in Art. & in the same Bchedule to the

prineipal Act,

ta) for the words “four annas”, opposite Cl (g in the
sceond  eolumn, the words “cight annas” shall be

substituted; and

(h) for the words “cight annas” opposite the first item in
Cly (b) mn the second column, the words “one rupee”
shiall be subslluted, and lor the words “oue rupee”
opposite the sccond item in that clause, the words

“two rupees” shall be substituted.

Amendment of Schedule T, Art. 7.

In the third column in Art. ¥ in the same Schedule to the

prineipal Act,

(a) for thie words “elght annas™ opposite Cl. (&) In
lthe second columm, the words “one rupee™ shall

he substituted; and

(b) o1 Lthe waords “one 1rupee™ opposile CL (b)) in Lhe
sceond column, the words “two rupcces” shall be

substituted ; and



(©) lor the words “lour rupees” opposite Ui last
cntry in the sceond ecolumn, the words “five

rupers” shall be substituted.

7. Amendment in Schedule T, Art. 8.

In Art.8 of the First Schedule to the principal Act, for the
figures “187/9” in the first column, the figures “1894Y” shall

be substituted.

8. Amendment in Schedule I, Art.11.

In Art, 11 in the same Bchedule to the principal Act, -

(i for the entrics ahove the proviso in the sceond column
and for the entries in the third column, the following

shall be substituted, namely :

“When e anowit or value of the propertly
in respect of which the grant of prebare or
letters is made exceeds one thousand rupees, on | Two per

suchh amcunt or value uwp o e thousand | centulin.

™MInees

artd




when such amount or valuce cxeceds ten

thousand rupccs, on the portion of such amount | Three per

or value which Is i excess of ten thousand

ripees, 11p o fifty thonsand mipees
and

when such amount or value exceeds fitty
thousand ripees, on the portion of such mnonmt
or valuc which is in cxccss of fifty thousand

rupees, up to a lakh of rupees
and

when such mnount or value exceeds a
lakh of rupces on the portion of such amount or
value which Is in excess of a lakll of rupees up

to two lakhs and fitty thousand rupees
and

when siich amoint or valne exceeds Twao
lakhs and fifty thousand rupees, on the portion
ol such amounl or value whicly is i1l excess of
two lakhs and fifty thonsand mipees 11p 1o three

lakhs of rupees.

centum.

Four per

centum.

Five per

centum.

Five-and-a-
half per

certuLi.




and

when such amount or valuc cxeccds three
lakhs of rupees, on the portion of such amount or
vahie which is in excess of three lakhs of mipees

up to four lakhs of rupccs.

and

when such amoumt or valiue exceeds lour lakhs of
rupces, on the portion of such amount or valuc
which 1s 1 excess of four lakhs of rupees up to

four lakhs of Tupess

and

whcn such amount or value cxcecds five lakhs of

rupees, on the portion of such amount or value

which is i excess of five laklis of rupees,

Six per

centirm.

Six amd a
half pcr

centum.

Scven per

rl

centum.’

(2) In the proviso for the words and tigures “the

Succession  Certificate  Act, 1880" 1he words and

figurcs “thc Indian Succcssion Act,

substituted.

1925” shall be




9, Subhstitution in Schedule I of new Art. 12.

For Art. 14 of the kirst Schedule to the principal Act the

ollowing article shall be substimiled, namely:

“12.
Certificate
under the
Indian
Succession

Act, 1920,

When the amount or
value of any debt or
sceurily  specilied i
the certificate under
3.374 of the Act
exceeds one Uwusand

rapeccs

and

Two por ccntum on
the first ten thousand
rupees; ttuee per
centum on the next
fortv thousand rupees;
[our per centun o e
next ane lakh and fifty
thousand rupees; five
and a lall per cenluin
fifty

N1 the noxt

thousand rupees; five
and a half per centumn
011 the  next Aty
thousand rupccs; six
per centum o1 the next
one lakh of rupees; six
and a half pcr centum
on the next cne lakh of

rupecs,

and



whecn the

aggrcgate
amount ar value of any

debts or securities

specified in the
certificate and  of any
debts or securities and
of any dchrs nr
securities to which the
cerlilicale  has  been
cxtended under 8 376
of the Act exceeds one

housand rupees.

Scven per centum on the
remainder of such amount

or value.

In respect of such
portion of the aggregate
amount or valuc  as
consists of the amount or
value of debts or
scourities so speeifind, the
fee hereinbefore provided
that  beliadl thiis

i [N

article,

and

three per centum on
such portion of the first
len thonsand rupees; four
and a half pcr centum on
such portionn of the next
forty thousand rupees; six
pcr  centum on such
portion of the next 1ty
Lthousand  mupess; six per
ccntum on such portion of

the next fitty thousand



rupees; seven and @ hall
per contum on o such
partion of the next one
lakh and fiftv thousand
rupess; 1ine per centinn
on such portion of the
next fifty thousand
rapers; nine and  three-
quarters per centum on
suchy portionn of the nexi

onc lakh of rupces,

and

ten and a half per
ceulunr ou suchy portion of
the rcmainder of such
aggregate amount or value
as consists of the amount
or value of debts or
sccuritics to which the
certificate has been

extended.

Note. (1) The amount of
a debt is  ils amount
including intcrest on the

day o1l which the



nclusionn ol thie debt i
the certificate is applicd

for, sn, far as such

2

amount can be

asceriained.

(4) Whether or not any
power wirth rcspect to a
security specified in a
certilicate Lias been
econfcrred power has hoen
so conferred, whether the
poewer is lor e receiving
of interest or dividends
on, or for the negotiation
or Leausler of the value ol
the sceurity is its market
value on the dav on
which the mnclusion of the
securily in lhe cerdficale
is applicd for, so far as
suclhh value can be

ascerlained.”

10. Amendment ol table of rates of ad valorern fees.

FFor the tablc of rates of ad wvalorem fces Icviable on the

instituticn of suits, at the end of the saune Scheduls to the



11.

priocipal Acl, Uie table set [orth in the Scliedule w this Act
shall be substituted.

Amendment of Schedule II. Art I, Cis (a), (b}, (c) and (d)

and Insertion of a new Cl (e).

In Art, 1, in the Becond B¥chedule te the principal Act-

(a)  the second entrv in the second column m Cl. (a) shall

be deleled;

ib) after Cl. (a) the following new clause in the second
colunin and entry in the third column shiall be added,

namcly, -

“le When preseuled o & Regional Transport Autliority
or Statc Transport Authority enntaining praver for
permits for contract carriage, stage carriage, private
carrier or public carrier or when presented to any
officer conlaining prayver for regisiralion as a dealer
undcr the provisions of thce Assam Salecs Tax Act,

1947 civiiinnn Five rupees.”

(c) m Cl. (a) atter the words “*Municipal Commissioner” in
lthe third enury in the second colinnm, lhe words “or

mcmber of a local hoard” shall be inscrted;



(b)

(L) [or the words “one anna” opposite Cl (g) L e
sceond eolumn, the words “Eight annas” shall

he substituted;

(i1) for the words “Fight nmnas™ opposite ClLo (b)) in
the sccond column the following shall he

substituted, namely,-

“In the case of a complaint or charge of an
ollence presented w a critingl cowrt or o the
casc of an application or petition prescented to
any officer of land revenue by any person
holdialeg  temporarily  setled land wder direct
cngagrment with Covernment, and when the
subject-matter of the application or petition
relales exclusively o such eugagement, oie

rupee and in other cases twelve annas;”

(i}  for the words “Une rupee” opposite Cl. (¢}, in the
second columm, the words “Two rupees™ shall

bhe substituted;

in lhe second column in CL (b) he following shall be
addced, namcly, -

“or when presented o a Collector or other officer
making a scttlcment of land revenuc, or to a board of
revenue, or a Commissioner of Kevenue, relating to

matlers commecied with the assessment of land or e



ascertaiiunent of righits thereto or ullerest thiereuy, i
presented previous o the final confirmation of such

scttlements;

or when presented 1o any officer ol land revenue by
any person holding temporarilv scitled land under
direct engagement with Government, and when the
subject-matter aof the application or petition rclates

exclusivelv te such engagement”.

for thc words “Two rupees” opposite €1 (d) in the
second column, the words “bFeour rupees” shall be

substituted;

after CL. (d) the following new clause in the second
colunin and eulry i the third column shiall be added,

namcly:

“le} when presented to any officer contalning prayer
for settlement o fishery, ferry, foresl produce,
forcst mahals, clcphant mahals, or an offcr
giving terms tor acceptance of Government tor
any construction or an application for a permil
or licenee o dcal in controllcd

ComMOdIties. o uvieinan Five rupees.”



12.

Amendment of Schedule II, Art. 10, In Art. 10

In the same B3chedule to the principle Act,-

1)

for the words “Eight annas” oppositc €1, a) in the
second column, the words “Une rupee” shall be

substituted; and

for the words “One rupec” oppositc Cl (h) in the
second column, the words “lI'wo rupees” shall be

substituted;

al the end of Cl. (¢) i the second colutnn alter pultling
a comma after the words “Exccurtive Authority”, the

following shall be added, namelyv,-

“to an appcllatc authority prescribed under the Motor
Vehicles Act, 1939 or to an appecllate authority
prescribed under the Assmn State Sales Tax Act,

1947;

for thc words *Iwo rupces” oppositc Cl. (¢} in the
second column, the words “Four rupees” shall be

substitined.



13.

Amendment of Schedule II, Art. 11.

In Art, 11 in the same Bchedule to the principal Act, -

(a) for the words “Eight annas” appesitc €1 (a) in the
second column, the words “lI'wo rupees” shall be

substituted;

(h) for the words “Two rupces” opposite CL (b)) in the
second column, the words “Five rupees” shall be

substituted;

(©) add thie [ollowing as wew clauses L thie second

column and cntrics in the third column-

“ilci  to a High Court in miscellanecus revenue
matiers [excepl (d) below] or 10 an appellae
authoritv prescribed under the Motor Vchicles
Act, 1939 or to an appellate authority
prescribed under lhe Assam Sales Tax  act,

1947 ten rupecs; and

{d) to Iligh Court in appcal and rcvision matters arising

out of settlement of fisheries -



(if)

when Dbid money Is below ten thousand and

TapCts..o. L Ten rUpPees,

when bid money is above ten thousand rupees
hut helow twenty thousand rupees ... L

Hifteen rupees;

when bid mwouey is above twenly thousand

TUPCCS .. ... Twenty rupees.”

14. Amendment of Schedule IT, Art. 12,

For thie words "Five Rupees” i thie third columnn opposite

Art. 12 in the samc Schedule 1o the principal Aet, the words

"l'en rupees” shall be substituted.

15. Amendment of Schedule II, Art. 17

(M The words " Ten rupees" in the third colmn opposite

Art. 17 in the samc Schedule to the principal Act the

bracket oppousite that article in the second column in

lhe sanme Schiedule shiall he omniliad.

(2) T the third columm in the said article,



16.

17

(a) opposite entry (i1, (i) and (vi) the words "Fifteen

rupccs' shall he inserted; and

(b)  opposite entry (i) ard (v) the words “Twenly

rupccs” shall he inserted

Amendment of Schedule II, Art 18,

In Art. 18 of the Sccond Schedule o the prinecipal Act, the

following shall be substituted, namely, -

“18. Application undcr S.
14 or S, 20 of the
Indiann Arbilration Act,
1940, for a dircetion
for filing and award or
for an order for filing

{111l {]g’['ﬂ(-ﬂl](-:[]l.

When  prescnred
o a Munsiff's

Court

When presented
to anv other

Court.

Tifteen

Tupecs.,

Fifty

rupees.”

Exemption of certain probates, letters of administration

and certificates.

Nothing in this Act shall apply (o any probale, leliers of

administration or ccrtificatc in rcspect of which the fece

payable under the law for the time being in force has been



paid prior o thie commencemenl of this Acl but which have

not heen issuerd.



THE SCHEDULE

Table of rates of ad valorem fees leviable on the

institution of suits

[See Section 10 of the Assam Court-Fees [Amendment)

Act, 1930]
Whern the
amount or value But docs not
Proper [ee
of the subject - exceed
watler exceeds
(1) (2) (3)
Rs. Rs. Rs. annas.
5 0 o
o 10 0 12
1O 1> 1 2
15 20 1 3
20 25 1 14
20 30 2 4
30 A5 2 10
30 40 3 O
40 45 3 G
40 20 3 12
50 55 4 2
Ov 60 4 &
&0 6o 4 14
oy 70 2 4




70 7o o 10

7o B8O 6 2

30 30 O 10

835 20 7 2

20 90 7 10

95 100 8 2
100 110 9 12
110 140 11 O
120 130 13 0
130 140 14 10
1410 150 16 1
150 160 17 O
160 170 18 3
1/0 180 19 10
180 190 20 12
190 200 21 114
200 210 23 N
210 220 24 2
220 230 20 4
230 240 20 o
210 250 250 27
250 260 28 10
260 270 29 12
270 280 30 11
230 290 32 0
290 300 33 2
300 310 31 1
310 320 39 o




320 330 36 3
330 340 37 10
340 300 338 12
a30 3260 a0 14
360 370 41 0
arn 380 42

330 390 435 4
390 400 44 O
100 110 15 et
410 440 10 10
120 130 17 12
130 440 48 114
1410 150 50 N
450 400 ol 2
160 170 57 1
470 480 03 O
180 190 51 3
490 500 55 10
200 010 20 12
510 520 o7 11
920 550 DO 0
530 240 0 2
510 500 51 1
550 260 D2

260 570 B3 3
570 o280 o4 10
o880 590 HO 12
590 GO0 56 11




600 610 H& 0
G 10 20U 59 2
620 630 70 4
630 B 71 &
640 600 74 3
B30 Hheo T3 10
660 670 74 12
G670 680 o 114
(R0 (A0 77 N
690 700 {8 2
700 710 7O 1
710 740 80 O
720 730 21 8
130 40 B4 10
710 700 23 12
' 50 00 34 114
760 770 26 N
770 780 B7 2
780 790 88 4
790 800 B9

800 810 20 3
10 82U 91 10
820 830 02 12
830 840 93 11
810 850 25 0
850 B60 96 2
860 870 o7 1
870 880 98 o




880 890 09 8
HoU 900 100 10
900 910 101 12
310 920 102 14
920 950 104 O
330 940 105
940 950 106 4
YoU QOO 107 O
a60 a70 108 5
gyo Q80 109 10
a&k0 o990 110 12
Yoo 1,000 111 14
1,000 1,100 119 3
1,100 1,200 120 14
1200 1,300 1341 A
1,300 1,400 141 14
1,100 1,500 119 3
1,500 1,500 156 14
1,600 1,700 164 5
1,700 1,800 171 14
1,800 1,900 170 H
1,900 2,000 186 14
2,000 2,100 197 H
2,100 2,200 201 14
2,200 2,300 200 H
2,300 2,400 216 14
2,100 2,500 2241 H
2,500 2,600 231 14




2,600 2,700 239 6
2,700 2,800 246 14
2,800 2,900 204 O
2,900 2,000 261 14
3,000 3,100 209 O
3,100 2,200 276 14
3,200 3,300 234 6
3,300 3,400 291 14
3,100 3,500 299 6
3,500 3,600 300 14
3,600 3,700 311 6
3,700 3,800 321 14
3,800 3,900 329 6
3,900 4,000 330 14
1,000 1,100 311 6
4,100 4,200 351 14
1,200 1,300 359 6
4,300 4,400 356 14
4,400 4,500 374 5
4,500 5,500 381 14
1,600 1,700 389 6
4,700 4,800 396 14
1,800 1,900 1041 6
4,900 5,000 411 14
5,000 5,100 110 6
5,100 5,200 426 14
5,200 5,300 1371 6
5,300 5,400 44 | 14




9,100 9,000 110 H
5,500 5,600 456 14
3,600 3,700 404 O
5,700 5,800 471 14
3,800 3,900 479 O
5,900 6,000 486 14
6,000 6,100 494 O
G, 100 6,200 o01 14
6,200 6,200 300 A
6,300 6,400 210 14
6,100 6,500 301 A
6,500 6,600 231 14
6,600 6,700 339 A
G, 700 6,800 RETE 14
6,800 6,000 351 A
6,900 7,000 261 14
7,000 7,100 360 A
7,100 7,200 S76 14
7,200 7,300 284 5
7,300 7,400 391 14
7,100 7,500 oLy H
7,500 7,750 614 &
7,750 &,000 620 H
8,000 8,250 644 G
8250 &.,500 639 H
8,500 8,750 674

8,750 9,000 6H80 H
D000 9,250 704 &)




9,250 9,500 7190 6
9,500 9,750 734 o
9,750 10,000 749 o
10,000 10,500 771 14
10,500 11,000 794 o
11,000 11,500 316 14
11,500 12,000 339 o
14,000 14,500 861 14
12,500 13,000 881 3
13,000 13,500 900 14
13,500 11,000 626 3
14,000 14,500 951 14
11,500 15,000 71 3
15,000 15,500 990 14
15,500 16,000 1,1010 3
16,000 16,500 1,041 14
16,500 17,000 1,061 3
17,000 17,500 1,086 14
17,500 18,000 1,109 O
L&,000 18,500 1,131 14
18,500 16,000 1,15 6
19,000 19,500 1,176 14
16,500 20,000 1,199 6
20,000 21,000 1,229 14
21,000 22,000 1,259 6
22,000 23,000 1,289

23,000 21,000 1,380 6
24,000 25,000 1,349 o




25,000 26,000 1,379 6
26,000 27,000 1,409 o
27,000 28,000 1,439 o
28,000 29,000 1,439 &
29,000 30,300 1,499 o
30,000 31,000 1,529 &
31,000 32,000 1559 o
32,000 33,000 1,589 O
33,000 31,000 1,619 3
34,000 35,000 1,049 O
35,000 36,000 1,679 3
30,000 37,000 1,709 O
37,000 38,000 1,709 3
38,000 39,000 1,769 O
39,000 10,000 1,799 3
40,000 41,000 1,829 O
11,000 12,000 1,859 3
42,000 43,000 1,389 &
43,000 44,000 1,949 o)
44,000 45,000 1,949 o
15,000 16,000 1,079 6
46,000 47,000 2,009 o
17,000 18,000 2,039 6
48,000 49,000 2,069

19,000 50,000 2,199 6
50,000 55,000 2,136 14
55,000 50,000 2,171 6
50,000 55,000 2,211 14




55,000 70,000 2,219 6

70,000 75,000 2,286 14

75,000 80,000 2,324 o

80,000 &5,000 2,351 14

85,000 90,000 2,399 o

90,000 95,000 2,426 14

95,000 1,00,000 2,474 o
1,00,000 1,05,000 2,511 14
1,05,000 1,170,000 2,519 A
1,10,000 1,15,000 2,580 1
1,715,000 1,20,000 2,621 3
1,20,000 1,25,000 2,061 14
1,25,000 1,300,000 2,609 A
1,30,000 1,35,000 2,730 14
1,35,000 1,10,000 2,771 A
1,40,000 1,45,000 2,811 14
1,15,000 1,500,000 2,819 A
1,50,000 1,55,000 2,886 14
1,595,000 1,560,000 2,924 O
1,560,000 1,565,000 2,961 14
1,565,000 1,70,000 2,999 6
1,70,000 1.75,000 3,036 14
1,75,000 1,80,000 3,071 6
1,80,000 1.85,000 3,111 14
1,853,000 1,90,000 3,119 6
1,900,00 1.95,000 3,186 14
1,905,000 2,00,000 3,221 6
2,00,000 2.05,000 3,266 1 14




aud thie [ee ulcreases al thie rate of thirty-seven rupees eighit
annas for very five thousand rupees or part thereof, up to

maximum foe of ton thousand rupees, for cxample-

When the amount or
Butl does niol
value ol the subject- cced Froper fee
matter cxcceds
(1) 2) (3)
Rs. Rs. Rs. annas.
3,00,000 3,974 6
4,000,000 4,724 5
2,00,000 2,474 6
6,000,000 ©,224 5
7,00,000 6,974 6
8,000,000 7,724 5
9,00,000 7,724 6
10,00, 000 9,224 6
11,00,000 9,974 O
11,005,000 10,000 0

Exemption ol certain probates, letters of administration

and certificates.

Nouthing 1 this act shall apply to any probate, letters of

administration or certificate in respect of which the fee



payable under Uus law for Whie tme being in force has been
paid prior to the commencement of this Act bur which have

not heen issuerd.



THE ASSAM COURT-FEES (AMENDMENT) ACT,
1954+

(Assam Act XXVII of 1954)

[Received the assent of the Governor of Assam on the 29th
August, 1954]

[8th September, 1954]

An Act further to amend the Court-Fees Act, 1870
(Act VII of 1870) with reference to the

scale of Court-Fees in Assam

Preamble.
Whereas it is neccssary to amend the Court-Fees Act, 870

(Act VIl of 187VU) heremafter called the principal Act, in its

application to Assaw, 0 the wanoer hereinaller appearing,;

¥ Miblishesd in the Assam iiaz=-te, cdat=d the #% September, 1904



It is hereby enacted in the Filth Year of the Republic of Dudia

as nllows:

2.

Short title, extent and commencement.

(1) This Act may be called the Assam  Court-Fees

(Amendment) Act, 1904,

(2) It extends to the whole of Assam.

i3) It shall cuiae bl o [oree at ouce.

Amendment of 8. 1 (3) of Assam Act VIII of 1950,

In sub-3. (3} of 3. 1. of the Assam Court-Iees (Amendment)
Act, 1650, all Tull stop shall be mserted aller the Nigure
"1950" and the words "and shall remain in force for a period

ot five years” shall be deleted.

Amendment of Schedule II, Art. 1.

Assam: Napaland



For Art, 1 subsiitute Uie [ollowing:

Number

1.
Application

or pctition

(/i When presented to any officer of the

Custom or Excise Department or to
any Magistraic by anv  person
having dealings with the
Guvernincenl, and wlhen the subject-
martter of such application rclates

cxclusively to those dealings; or

When prosented o any Municipal
Board or «c¢ther local authority
constituted under ary Act [or the taae
hcing in force for the conscrvance or
improvement of any place, 1if the
application or petition relates solely to

stch COTISETWILTICY OT i]Il])T'()\.’BIIlBIll.; Qr

When presented to any civil court
other han a principal civil court of
original jurisdiction, or to anv Court of
Small Causes constituted under Act No
16 of 1868, 8. 20 or lo a Collecior or
othcr officer of revenuce in rclation to

anv suit or case 1 which the amount

Froper

feo

Fifty

paise



or value ol tlie subject-lnalier is less

than; or

When presented te any civil,
criminal or reveme courl or Lo any
hoard or cxecutive officer for the
purpose of obtaining a copy or
translation of anv judgment, deeree or
order passed by such court, board or
ollicer or of way otlier deoculneut or
reenrd in such court of offiee;
Beven
rupees
(h) When prescnted to a  regional and
transport authoritv or State ‘I'ransport  fifty
Aullority  coulaining a praver [or  1aye
permits for contract carriage, stage  paisc
carriage, private carrier or public

carrier or for any other purpose.

4, Amendment of Schedule IT, Art 11.

|Further Amendment by Assam Act VIl of 1963, |



THE ASSAM COURT-FEES (AMENDMENT) ACT,
1955*

(Assam Act XXII of 19355)

[Received to assent of the Governor of Assam on the

22nd December, 19535]

An Act further to amend the Court-Fees Act, 1870
(Act VII of 1870)

Preamble.

Whereas it is expedient further to a mend the Court-kees
Act, 187D {Act Vil of 1870) herein after called the Frincipal Act, in
ils application lo Assan in the manner herein aller appearing:

It i1s hereby enacted in the Sixth Year of the Republic of lndia

as ollows:

= Fuolisaizd i Gz Assain Geauclle, daled 13-12-19350,




1. Short title, extent and commencement.

(1)  This Acl may be called the Assam Court Fees

(Amcndment) Act, 1935,

(2) It extends to the whole of Assam.

(3) It shall come in to force at once.

2. Amendment of Schedule II, art, 11, [Further amended by
Assam Act, VII, of 1963]




THE ASSAM COURT-FEES (AMENDMENT) ACT,
1958 °

(Assam Act III of 1958)
[Received the assent of the Governor on the 26 March, 1958]
[1st April, 1958}

An Act further to amend the Court-Fees Act, 1870
(Act VII of 1870) in its application to Assam

Preamble.
Whereas 1t 1s expedient turther to amend the Court-Fees Act,
1870 (Act VII of 1870) herein after called the principal Act, in its

application to Assam in The manner hereinafter appearing:

It 1s hereby enacted in the Ninth Year of the Kepublic of

ndia as follows:

* Pitlished in the Aazam Gerctte, dated (8- 172- 1955,



1.

II‘I.

Short title, extent and commencement.

(1) This Act

may

he  ecalled the

(Amendment) Act, 1903.

Assam  Court-I'ces

(2) It extends to the whole to the State of Assam.

(3) It shall come in to foree with cffcet from the 1st April,

1958.

Amendment of Schedule I, Art 1.

Assam;: Napaland

For Art .1 the fcllowing article was substituted, viz;

Number
Plaint, writien
statcmcent
pleading a set—
off or counler
claini or
memoerandum
of appeal (Nol.
othcrwisc

provided tor in

When  Lhe amount.  or

valuc of thc subjcct-
matter in dispute does
nol exceed on hundred
rupces, for cvery  five
rupees, or part thereot, of

such amouril or Vi.lllli-l,

and

Froper fee
Fifty naye
paisc.



this Acty) or of
eross-nbjection
prescented to
anv civil or
revents  Courl.
cxecpt thosc
mentioned in

s3.

When suchh sunount or
value cxeeeds anae
hundred rupees, for everv
len rupees or part thereol
in cxecss of ane handred
TUpEESs, up to one

hundred and [ty rupees,

and

When such  amount. or
valuc cxceoeds one
hundred and tifty rupees,
o1 every len Tupees, or
part thcrcof, up paisc up

to one thousand rupees,

and

Oe  rupee
and

seventy-five

Luye paise.

One  rupee

and twenty-

naye palse.



"l'

Maint, writtcn

statement
pleading i
sct—off or
counter

When suchh sunount or
value cxrneds SCYCN
thousand five huandred
rupess, for every two
hundred and fifly Tapees,
or part thereof, in cxcecss
of seven thousand five
hundred rupees up to ten

thousand rupees,

and

When suchi amouut or

value cxeccds tcn
thousand rupees, for
Cvery [ive hundred

rapees, or part thercof, in
excess of ten thousand
rupess, up to twenty

Lthousand rupees,

and

When such amount or
value  exceeds  twenty
lthousand  rupees,  (or
CVCIY o) ol thousand

rupees, or part there of,

Filteern

ruapees.

Twenly-two
rupees and
ffty naye

paise

Thirty

rpees.



claing or
meomorandum
of appeal (Not
otherwise

provided Tor in
this Act) or of
cross-objection
prescented to
anv (vl or
Fevenue Court
cxecpt thosc
mentioned in

S, 3.

i excess ol

thousand rmapces, up n

fiftv thousand rupccs,

When such amount or

value cxcecds fiftv
housand  rupees, [or
CVOTY five thousand

rupees, or part thereof, in
excess of fifty thousand
TUPEss.

Provided that the
maximuni fee leviable on
a plaint or mcmorandum
of appeal shall not exceed

len thousand rupees."

wenly

Thirty-
seven
rupees and
fitty  naye

paise:



Amendment of Schedule I, Art. 6.

In the third Column in Art, O, of Schedule | for the words
"eight anmas” opposite Clo (o) in lhe second colummn, Lhe

waords "fifty naye paisc” shall he suhstiturted.

Amendment of table of rate of ad valorem fees.

For lie (able of rates of ad valorem lees leviable on Lie
institurtion of suits, at the end of Schedule 1 1o the principal
Act, the table set forth in the Scheduls to this Act shall be

subslituted:



THE SCHEDULE

Table of rates of ad valorem fees leviable on the

institution of suits

[See Section 4 of the Assam Court- Fees (Amendment)

Act, 1958.]

When the But does not Fraper tee
amonnt or exceed
value of the

subject -

matier exceeds

() 2) )

Rs. Rs. Ks. Nn.
5 0.50
0 10 1.00
10 15 1.50
15 20 2.00
20 20 2.00
25 an 2.00
a0 45 3.50
30 40 4.00
10 15 1.50
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800
860
870
a80
890
900
910
920
820
930
940
9oU
960
970
980
990
1,000
1,100
1,200
1,300
1,400
1,500
1,600
1,700
1,800
1,900
2,000
2,100

360

830
940
950
960
970
920
90
1,000
1,100
1,200
1,500
1,100
1,500
1,600
1,700
1,800
1,900
2,000
2,100
2,300

143.20
150.75
158.25
165.70
173.25
180.75
188.20
190.75
203.25
218.20



2,300
2,400
2,500
2,600
2,700
2,800
2,900
3,000
3,100
3,200
3,200
3,400
3,000
3,600
3,¢00
3,800
3,900
4,000
4,100
1,200
4,300
4,400
1,500
4,600
4,700
1,800
4,900
3,000

2,400
2,500
2,600
2,0
2,800
2,900
3,000
3,100
3,400
3,300
3,400
3,500
3,600
3,700
3,800
3,900
4,000
4,100
4,200
1,300
4,400
4,500
1,600
4,700
4,800
1,900
5,000
3,100



0, 100
5,200
970
5,300
95,100
4,500
4,600
4,700
4,800
4,900
6,000
0,100
6,200
6,300
0,400
6,000
6,600
0,/ DU
0,800
6,900
7,000
7,100
7,200
7,300
7,400
7,000
7,750
3,000

,200
200

[0, R |

2

920
2,400
1,000
4,600
4, DU
4,800
4,900
6,000
6,100
0,200
6,300
6,400
0,500
6,600
6,700
0,800
0,900
7,000
7,100
7,200
7,300
7,400
74000
7,750
8,000
8,200

433.
442 2
118 25

]
=l
[ally]

o

o8]

450.79
158.75
465 75
4¢3.20
480 75
488.20
49,75
803 25
51079
018.25
52575
033.20
040.75
548 25
U200
0063.20
370.75
578.25
3835.20
903.25
500.75
G08.20
623.25
B38.25
633.20



8,200
8,500
8,750
9,000
9,250
9,500
10,000
10,300
11,000
11,500
12,000

15,000
16,500
17,000
17,500
18,000
18,300
19,000
19,500
20,000
21,000

8,000

8,750

9,000

9,250

9,000

10,000
10,500
11,000
11,500
12,000
12,500
13,000
13,200
14,000
14,500
15,000
15,300
15,000
15,500
17,000
17,300
18,000
18,500
19,000
19,500
20,000
21,000
22,000

668.20
6832 25
(AR 25
r13.20
T28.25
738 25
r80. /o
|03 25
q45.70
848.20
870 75
q93.20
915.70
938 25
ub0. fo
933.20
1,005.75
1,048.20
1,050.75
1,073.25
L,095.75
1,118.25
1,110.75
1,163.25
1,185.73
1,208.25
1,238.25
1,2068.20



22,000
23,000
24,000
45,000
26,000
27,000
48,000
29,000
30,000
31,000
32,000
33,000
34,000

3

[}

,000
36,000
37,000
38,000
39,000
40,000
11,000
42,000
43,000
11,000
45,000
46,000
17,000
48,000
49,000

23,000
24,000
25,000
46,000

7,000
28,000
49,000
30,000
31,000
32,000
323,000

44,000

37,000
38,000
29,000
40,000
41,000
12,000
43,000
44,000
15,000
45,000
47,000
18,000
49 000
20,000

1,208.25
1,328 .25
1,358.25
1,388.25
1,118.25
1,448 25
1,487.25
1,508.25
1,558.25
1,568,25
1,598 .25
1,648, 25
1,658.25
1,588 .25
1,7/18.25
1,748.25
1,778.25
1,808.25
1,838,225
1,868.25
1,898.25
1,928,205
1058.25
1,988.25
2,018.25
2,018.25
2,078.25
2,108.25



G0,000
G5,000
1,00,000
1,035,000
1,10,000
1,1

?

[}

,000
1,200,000
1,25,000
1,30,000
1,345,000
1,140,000
1,115,000
1,50,000
1,522,000
1,60,000
1,553,000
1,70,000
1,75,000
1,80,000
1,85,000

[}
“‘1
=
i)

h
= Wl
-
o
1

1
1

0

O
[}

‘10,000

75,000

80,000

85,000

<0,000

5,000

1,600,000
1,05,000
1,10,000
1,15,000
1,20,000
1,235,000
1,230,000
1,35,000
1,440,000
1,455,000
1,580,000
1,55,000
1,60,000
1,665,000
1,70,000
1,75,000
1,80,000
1,85,000
1,90,000

2,258.25
2,295.75
2,332.25
2,370,159
2,408.25
2,445.(5
2,483.25
2,520.75
2.558.25

2070,15
2.780.25
2,745.75
2,183.25
2,840,775
2,858.25
1,628.25
2,953.25
2,970.75
3,008.25
3,045.75
3,083.25
3,120.75
3,158.25



1,90,000 1,695,000 3,195.70
1,495,000 200,000 3,233.25
200,000 2,035,000 3,270.75

And the fee increcascs at the rate of thirtv-seven rupecs fifty naye
paise for everv five thousand rupee or part thereof, up to a

maximum fce of ten thousand rupees, for cxample-

When Lhe Bul doe Bul does Proper fee

amount or valuc not cxeced
of the subject

maller exceeds.

(1) (2

Rs. Rs.
3.00,000
1,00,000
95,00,000
6,000,000
7,00,000
8,00.000
9,00.000
10,00,000
11,00,000
11,035,000

S]]

Rs. MNp
3,983,450
1,733.20
0,183.25
6,233.25
0,983.20
7,733.25
0,233.25
9,233.420
9,238.25
10,020.75



Amendment of Schedule IT, Art. T.

(1)

(<)

In the third celumn in Art, | of Schedule 1l of the
Principal Act, for the words "lour amnas” opposile Cl..
(a) the words "twenty five naye paise”™ shall be

substituted.

In the third column in Article 1 of Schedule Il of the
Pruwipal Act [or the words "welve annas” opposite CL
(a) the words "twenty-five naye paise” shall be

substituted.




THE ASSAM COURT-FEES (SECOND
AMENDMENT) ACT, 1958 °

(Assam Act XX of 1958)

An Act further to amend the Court - Fees Act, 1870
{Act VII of 1870) in its application to Assam.

Preamble.

Whereas it is expedient further to amend the Court-
Fees Act, 1870 (Act VIl of 1870), hereinafter called the
Frinecipal Aet, in irs application to Assam in the manner

hereinafter appearing;

It Is hereby enacted i the Ninthh Year of (e Republic of

India as fnllows:

1. Short title, extent and commencement.

(i) This Act wmay be called the Assamn Court-Fees (Second

Amendment) Act, 1958.

Feos vecl the asszat of the Governor on the 14t June, 1958, pulabished o zhe

Assumn Gazelle, Extracrdinary, daled the 18% June, 193538,




(ii) It extends to the whole of the State of Assam.

(i) It shall come into force at once,

Amendment of Schedule II, Art. 11.

In Cl. (¢} in the second column in Art. 11 of Schedule 11 to
the Principal Act, a full swp shall be iserted alter thie ligure
"1939" and the words "or n an  appcllate authority
prescribed under the Assam Bales T'ax Act, 194/" following

the figure "1939" be deleled.




THE ASSAM COURT-FEES (AMENDMENT) ACT,
1960 °

(Assam Act No XII of 1960)

An Act further to amend the Court -Fees Act, 1870

with reference to the sale of Court-Fees in Assam

Preamble.
Whereas it is expedient further to amend the Court-fees Act,
1870 [Acl VII ol 1870], iu its application (o Asswn i the wnaner

hereafter appearing;

It is hereby enacted in the Eleventl vear of Republic of Dudia

as llows:
1. Short title, extent and commencement.

{i This Act may bc called the Assam Court-Iees

(Amendment) Act, 1960,
{ii) It extend to the whole of Assam

* Rocerved Uiz asscnl of e Gewerroos wil Lthie S18¢ Manch, 1900, publishied o the

Assam Gagetrz, Extraordinary, dated ths 31=t March, 1€€0,



(iLi) It shall cowe inlo lorce will effect Torw e 1st Apuil,

1960

Amendment of Schedule II, Art. 1 of Act VII of 1870.

In Art. 1 of Schedule 1T of the Court-IFees Act, 1870 -

(1) In the sceond column of Cl (n) after the words "for any
construction” the fcllowing words shall be inserted,

naanely;

“or any other purpose” ; and

(2) after CL () the following ncw clause in the sccond
column and entry in the third column shall be added,

neanely:

(1) When presented to an Appropriate Kevenue
authority for demarcation of land —

Rs.
(1) When the arga ol such lund doer  2.00
not exceed IFive bighas
i) for each snhseqnent area
ol Five bighas or part 1.00

thereof




THFE. ASSAM COURT-FEES (AMENDMENT)
ACT, 1963%

(Assam Act No, VIII of 1963)

An Act further to amend the Court-Fees Act, 1870, in

its application to Assam

Preamble.
Whereas it is expedient farther to amend the Conrr-Fees Act,
1870 (Act VII of 1870}, hcrcinafter called the I'rincipal Act, in its

application to Assam in the manner hereinatter appearing,

It is hereby enacted in the Tonirteenth Year of the Repnhlic of

India as follows:
1. Short title, extent and commencement.

(1) Tlis Act mway be called e Assawn  Court-Fees
(Amendment) Act, 1963,

(2) Itextends Lo the wlwle ol Assaun.

*Raceived the assentl ol e Governor vn e 239 Apail, 1953, puLlishied i hie

Asszn Gazetts Extracorc _aauy, czed the 2050 Aaril, 19053,



(3) It shadl vowe in to lorce wille ellect [rom the First day

of April 19623

Z. Amendment of Schedule I and II of the Act VII of 1870.

In the Principal Act -

(1) In Schedule I, for Article numbers 4, 7, 8, and 9 the

following shall be substituted, namely:

Number Proper foe

“A. Copy of When such judgment or
translation of &a order is passed by any
Judgment or order  Civil Cowrt othier than a
not heing, or having High Court, or by the
the force of, a Presiding Officer of any
decree Revenue Courtl or Officer,

or by any other Judicial

or cxccoutive Authority.

(a) If thc amount or valuc
of the subject-matter
is Nifly or less than

fifty Tupccs. Onc rupce.

(b) If such amourl or

valuc cxcceds  fifty  Two rupcecs.



7. Copy of decree
or order having

force of a decrec

rupecs

When such judgment or
order is passed by a

High Court.

When such decree or
order is made hy any
Civil Court other than a
High Court, or by any

Revenue Court

(@) It the aunount or value

of the subject-matter
of the suit where in
such decree or order
is made is fifty or less

rthan fifty mipecs.

(b) I suchh amounl or

valne exceeds fifty

rupees

When snch decree or
order is made by a Iligh

Courl.

Four rupees.

Mo Tpees.

Three

rupeces.

Seven
rupces and
filty rave

paisc.



3. Copy ol auy
document lLahle to
stamp-duty  under
the Indian Stamp
Acl, 1860 Acl TT of
1899), when left by
any party to a suit
or proccceding in
place of the original
withidraw .

9. Copy of any
reveniue or judicial
proceeding or order
not otherwise
provided for by this
Acl, or cupy ol any
account, startcment,
report or the like,
taken out of any
Civil or Crimminal or
LKevenue  Court  or
Office, or 1rom the
office of any chiel
officcr charged with
the executive
administration ol

Division.

(@) When the staunp —duly The awmount
charge ahlc on the nf the duty

original dons  not chargeable

cxceed one rupee. o1l the
original.
(b) In any other case One rupee,

For every (luee Iundred
and sivty  words  or
fraction of threes hundred

any sixty words. One rupee.”




(2) For Sclhiedule II, tlie [ovllowing shall be substituted,

namcly:

Number

1. Application

or petition

"SCHEDULE II

Fixed Fees

(a When presented to any
ufticer of the Customs our Excise
Department or 1o any Magistrate
by any pcrson having dcalings
with the Government, and when
the subject-matrer  of  snch
applicaticn relates exclusively to

those dealings; or

when  presented ™ any
Municipal Doard or other local
authiority coustituted under any
Art for the time heing in force
for the CONSETrVAIICY or
nnprovewnent of any place, il thie
application or

petition relates solely to such

Proper Fee

[Fifty nayc paisc



COLSCLIVALICY ol i_lll[)l'UVUIllCIlL; ar

when  presented  to any
Civil Court other than a
prineipal Civil Gourl of original
jurisdiction, or ™ any Court of
“mall Causes constituted under
Art No. 11 of 1845 or undcr Act
No. 1908, 3. 20 or to a Collector
or olhier colficer ol revenue il
rclation tn any suit or casc in
which the amount or wvalue of
the subject-inaller is less thaal

fifty rupces; or

when  presented o aoy
Civil, Criminal or Revenue
Court, or to any Board or
executive officer for the purpose
ol oblaining a copy or
translation of any judgment
decres ur order passed by such
Court, Board or officer, or of any
othcr documcent on rccord in

such Court or Otlice.



(h) When  presented in a
Reginnal Transport Authority or
State Transport Authority
containing o praver [or permil,
for Contract Carriage, Stage
Carriage, FPrivate Carrier or
Public Carricr or for any other

purposc

Scven TMIpCcs

fifty nave paisc.

and



'y When
complaint or charge of any
offence other than an offence for
which police office may, under
the Criminal Proccdurz Codce,
warrant and

arrest  without
presonted o any

Court, or

eontaining a In the

cASC Or A
ecomplaint or charge
of an offenice
presented ¢ i
criminal court or in
the case «of an
application or
petition presented to

any  officer of land

revenue by any
person holding
temuporacily  setled
land under direet
engagement with
Guveriinend, aud
when  the  suhijcet-
matter of the
application or
pelition relales

cxclusively or such
el1gagement- one
rupee and Mty paise
and in othcr casc

QIS I'upec.



Applic
ation
or
pctitio
n-

contd.

when presented to Civil, Criminal or Revenue
Court, or tn a Collector or any rovenue
officer having jurisdiction cqual or ordinate to
Colleclor or o any Magistrale in his execulive
caparity and not ntherwise provided for hv the
Act, or to deposit in Court as revenue or

rent: or

[or deterotiniation by a Court ol thie amounl of
compensation  he paid hy a landlord to his

tenant,; or

when presented to a Collector or other officer
making a settlement of land revenue, or to a
Board o Revenwue, or a Cowissioner ol
Revenue relating to matters connccted with
the assessment of land or the ascertainment
of r1ights thereto or mterest therein, if
presented previous (o the final confitmation of

such scttlement; or

when presented lo any officer of land revenue
bv any pcrson holding tcemporarily scttled
land under  direct engagementt with
Government, and when (he subject malier of
the application or pctition rclates cxclusively

to such engagement.



() When prescnted ™ a  Chief Threc rupecs

Commissinner  ar other Chief
Controlling Kevenue or kExecutive
Aulliorily, or to a Commissioner of
Revenue or Cirenit, or ton any  chief
officer charged with the executive
administration of a Division and not

otherwise provided for by this Act.

(] When prescented to a High Court.

(I  When preseuled (o any oflicer
containing praver for scttlement of
fishery, ferry, forest produce, forest
walials,  elephant nahials, or an
nfficcr giving tcrms for acceptance of
Government for anv construction or
an application for a permit or license

Lo deal in conrolled comniodities.

() When presented o an
Appropriate Revenue Aulhority  for
dcmarcation Authority for

demearcation of land -

{i whcn the arca of such land

doecs not exceed one hectare.

Six rupees.

Sevell  rupees
and fifty naye

paise.

Two rupccs.

Once rupee.



1-A

Application
to anv Civil
Court that
records
mav be
called for
[1oin

annther

Court.

. Application

for leave to
518 4y 4

paupcr.

(ii) for cach subscquent arca of

nne heetarc or part thercof.

Whrn

the

Court

prants

the

applicaticn and is of gpinicn that the

tranamission of such record involves

the use records involves the use of

thie posL.

One rupee.

One mpec and
ifty nayve paise
in addition tn
any fee levied
ull Uie
application
under CL (&),
Cl. (¢) or CL ie)
of Art. 1 of this

Schedule.

One rupee.



3. Application (2 Wlien preserled w a District Two rupees.

for leave to Courrt.
appeal as
a pauper.
(b) When presenied (o a
commissioncr or a High Court Three rupees,



o

Plaint  or
memorand
um of
appeal in a
SUIL L0
rstablish

or disprove
a right of

occupancy.

Bail-hond
or other
irstrianent
nf
obligation
giverl il
pursuance
of an order
made by a
Courl or

Magistratc.

One rupee.



under ally
scetinn of the
Code of
Criminal
Procedure
1898 (AcTt V of
18981 on the
Code of Civil
Procedure,
1908 and not
otherwisn
provided  for
Ly Liis AclL.

Undertaki
ng under
S3.49 of the
Indian

Divores

Act 1859
(Act 1V aof

1969)



Wlien presented for thie conduct of

Mukhtarna any one Case —
ma or
Wakaltna
141
(a to any Civil or Criminal Court

other than a High Court, or to
any Kevenue Court, or tn any
Collector or Magistrate, or other
exceulive ollicer excepl such as  Oue rupee.
arc mentioned in Cls. (h) and )

of this number.

(b n a Commissinner of Revenue,
Circuit or Customs officer or to
any  oflicer cliuged withh Uie
cxeeutive  administration of a
Division,, not being the Chief 'I'wo rupees and

Kevenue or bxecutive Authoritv, fifty naye paise,



11.

Mcmorand
um of
appeal
when  the
appeals 1is
not from a
decree or
an ordcr
having the
force ol a
decrec,

aund is

presented

lo a High  Courl, Chiel
Commissioner, Board of
Reovenue, or other Chicf
Controlling Kevenue or

exsculive  authorily  or an

appellate authority  preseribed

under the Motor vehicles Act,
1939 (Act IV of 1939) or to an
appcllate authority prescribed
wder thie Assan Sales Tax Act,

1947 (Assam Act XVII of 1947).

o anly Civil Cowrt othier thianl a
High Court, or to any Revenue
Court or executive officer other
thian e Highh Court or Chiel
Controlling Revenuce or
Executive Authority except an

authority specified in CL [b)

Five rupees.

T'hree rupees.



(b)

(d)

(1

to an Excise Appcllate Authority
undcr R. 340 of the Assam

bExcise Fules,

trh a high Court or Chicf
Commissicner, or c¢ther Chief
Controlling Exceutive or
Kevenue Authority except an

aullwrity prescribed w1 Cl. (U).

to an kxcise Appellate Authority
wder R.341 ol tlie Assmun

Execisc Rulea.

w a lugh Court in Miscellauteous
revenue matters cxeept (f) helow
or to an appellate authority
prescribed under the Motor
Vehicles Act, 1939 (Acl. TV of

1939).

(o a2 High Court in appeal and
rcvision matters arising out of

settlement of fisheries -

Fiftcen rupees

T'en rupees.

Filly rupees.

Fifleen rupees.



1?2 Cawvrart.

Application

under Act

ho. 10 of
1859, s
26, or
Bengal Act
No. 6 of
1862, 5.9,
or Bengal
Acl No. 8
of 1869, S.

37

(i)

i)

(111

when the bid ooey is
hclow ten thousand

rupees.

when the bid money is
ahnve tcn thousand
rupees but below twenty

thousand rpces.

when e bid woney is

abhove twenty  thousand

rupoecs.

Fifteen rupees.

Twenty-five

Tupees

Thirty rupees.

Ten rupees,

Five rupees.



14

. Petition i1
suit under
the Native
Converts’

Mirriage

Dissolutio
n Act.
1856 (Act

Plaiul or
mecmorand
um of
appesad il
rach of the
following

suits;

Five rupees



(i)

o alter or
set aside a
SUUMMAry
decision or
order ol
any of the
Civil

Courts not

establishe
d by
Letters

Fatent or
ol ary
Rovenue

Court:

to altcr or
cancel any

entry in a

regisier  of

thc namcs
of
proprielors
of rcvcenuc
paying

psliales.

Fifleen rupees.

Triftcen rupecs.



(i) to oblain

a

declaratory

decree

where 110

COTLSCOLICTL Twenty rupecs
ce relief is

prayoed.,

iv)] w sel
aside Aty

award. Fifteen rupees.

(V) to sct aside
an

adoplivi. Twerlly rupees.



(vi) every
nthcr  suit
where it is
not
possible (o
pstinmate at
A  DIONEY-
valuc the
subject-
waller il
disputce,
and which
is ot
nthcrwise
provided
[or by this

Act.



18.

Application
under S.14 When prescnted 1o a Munsif’s Fifteen rupees.
or 3. 20 of Court,

the Mmdinn

Arbitration

Act, 1940

(Art X of

1944), for

a directionl Wlien presculed w any oler Filly rupees.
for filing Court,
an award

or for aunl

nrdcr filing

an

agreeet,



19.

Agrcoment
in  writing
stating a
question

for the
opmion of
the Court

under the

Code ol
Civil
Procedure,
1908  (Act

V of 1908)

Fifleen rupees.



Every
petition
under  the
Indian
Divores
Act, 18”9
(Act Iv of
1859)
except
peLition
under S,
44 of the
saune  Acl,

and cvery

memorancl
uin ol
appeal

under 3.
oo of the

satne Aol

Twenty rupecs



21. Plaunt or

mcmorandum
of appeal
under the
Parsi

Marriape and
Divorce  Act.
1865 [Act XV
of 18060)

Twernly rupees.



THE COURT-FEES (ASSAM AMENDMENT)
ACT, 1972"

(Assam Act XXVII of 1972)

[Received the assent of the Governor on the 8"
December, 1972]

An Act further to amend the Court-Fees Act, 1870

in its application to Assam

Preamble.

Whereas it is expedient further 1o amend the Conrt-Fees
Act, 1870 (Act VII of 1870), hereinafter called the Principal Act,

n its application to Assam in the manner hereinatter appearing;
It 1s hereby enacted in the twenty-third vears of the

Republic of India as follows,

= Published ua the Assaun Gazette, Excracrclinary, clatecl the 23t December,

oL



Short title, extent and commencement.

(1)

This Act may be called the Court-Fees (Assam

Amendmen() Act, 1972,

Lt extends to the whole of Assam.

1t shall come in to force on such date as the State

Governent gy, by opollicalion  the  official

Cazette, appoint,

Amendment of Schedule T of Act VII of 1870.

Iu Schedule T w e Prucipal Act.

(1)

for Art. 1, the following shall be substituted, namely:

Number I'roper fee

(1) (2) (3

4

Plaint, When the amonnt | Fifty-five paise.
written or value of the
stateueril subject-matler  in

pleading a dispiite  does  nof




sel. off or

COLmtCr-
claim or
memoraiclu

m of appeal
(not other -
wise
providcd for
in this Act,
or ol cross
objcction
presented to
any Civil or
Revenuc
Court
excepl. those
mcentioncd

ins. 3

exceed one
hundred Tupccs,
for CVCTV five

rupees or part
thereof of s110h

amount or valuc.

and

When such amournl
or wvaluc cxcccds
one hundred
rupeess, for very len
TUpCes or part
thereof, in excess of
Or1e himdred
rupccs up to onc

hundred and fifty

Tpess

One rupee and
ninctv-five

paise.




and

When such anount
or vallc cxcecds
one hundred and
ifly rupees, [for
every ten rupees, or
part thereol up w
onec hundrcd

TUpees.

and

Oue rupees aud

forty paisc

When such amounl
or valuc cxcccds
one thousand
rupees, for every
One hiindred
rupees, or  part
tereol” il excess ol
One thonsand
rupees up to seven
ousand live

himdred mpees.

aud

Fighl THpees
and twcnty-five

paise.




When such amounl | Sixteen  1upees
or valuc cxcccds and fifty paisc

scven thousand five
Iandred rupees,
for avery TwWo
hundred and fifty
rupees, or part
thereof, in ¢xcess of
seven thousand five
hundred rupees up
to tcn  thousand

IMpecs.

and

When such amount | Twenty-four

or value exceeds TUpees and
len thousund | seveulty -live
rupess, lor every | paise

five hundrcd
rupees, or part

[hereol, i1 excess of

the thousand
Irupees, up to
lwetly thousarnd
TUpCCS.

and




When such amount
or value ecxceeds
LwenLy thousand
rupess, for  cvery
one thousand
rupess,  or o parl
hereof in excess of
LwenLy thousand
rapecs up to fifty

thousand rupees.

and

Thirty -three

Iapees

Whcen such amount
or value cxceeds
fifty thousand
mipees, for every
five thousand
rupees, lor  every
five thonsand
rupees, or part

liereol” i1 excess of

Tlorty-onc
rupees and
twenty-five

naise.

fifty thonsand
TUpees.
'rovided that Trorty-onc




Tnaximnm fee rupess and
leviable on a plaint twenty-five

or mcmorandum of paisc:

appeal  shall not

exceed eleven

thousand rupccs?.

(2)  lor Arts, 6. 7, 8, and 9 aud ¢ the [ollowing shall be

substituted, namcely:

“G.

Nutnher

(1)

Clopy or
translation of a
Jjudgunienl or
order not bheing
or having thc
force of a

decree

When such
judgment or order
is passed by any
Civil Court other

than Iligh Court,

or bv the
Presiding  officer
of anv Rcvcnuc

court or officer or

by  amy  other
Judicial or
bExecutive

Authority:

Proper fee

(3)




() il the amnaumt or

Ome rupees and len

valuc of the | paisc
subjcct-matter

Is fifty or less

than fifry
rupccs.

(L) I suchh amount | Two  rupees and
or value | twenty paise
exceeds fifty
rupees.

(©) when such|Four rupees and
judgmenl or | forly paise

ordcr is passcd

by a High
Court.
. Copv of decree or When such

order having the

force of a decrce

decree or order is
madc by anv Civil
Court other than
a  High  Courl
othcr than a ITigh
Court, or by any

Revenue Court




() il the amnoumtor | Two  rupees  and
valuc of the | twenty paisc
subjcct-matter
o the suit
wherein s11ch
dcerce or order
Is made s fitty
or lcss than

titty rupees.

7. Copy ol adecree | When such decree
or order having | or order is made
the force of a| bv anv Civil Court
decree othier thaal a High

Court, or by any

revenue Court —

(A) if the amoymt or | Two  rmpees  and
value of the | twenty paise
subject-1nalter

)

of The S11T
wherein such
decree or order
is made is fifry
or less than

[ilty rupees,




(b il such amounl | Thoee rtupees  and
or valuc | thirtv paisc
cxcceds fifty
rupees.

(c) when  such | Eight rupees and

decres or order
1s made by ITigh
Courl.

twernly five paise

8.

Copy ol any
documcnt liable
to stamp-duty
under the
Indian Stamp
act, 189¢ (Act U
of 1899), when

left. hy any part

to a suit or
proceeding i
place  of  the
original
willidrawil,

(1) when (he
stamp-duty

charge able un
the original
docs to cxcced

one rupec.

The amaumt of he
duty chargc-ablc on

the original.

(b) in anv other

Ceine

One rupees and

lwernly paise.




Copy of any For every lhree | One r1upee  and

rcvenuce or hundred and | twenty paisc”
judicial sixty words or

proceeding or fraction ot thoee

order not. hnndred and

othcrwisc sixty words

provided ftor by
this Act, or copy
vl any account,
stalemeril,

rcport or the
like, taken out
ol any Civil or
Criminal or
Revenue  Court
o1 office o1 rom
thc officc of any
Civil Otticer
charged with the
EXECITIVE
adninistration

ol DivisioL,

(3) lthe able of rates of ad valoremn fees levinble on Lhe
institution of suits at thc cnd shall bc substituted by

the following:




THE SCHEDULE

Table of rates of ad valorem fees leviable on the

institution of suits

[See Bection 4 of the Assam Court-fees (Amendment) Act, 1938)]

Wlien the amount or
But dues not exceed Proper tee
value of the subject-
matter exceeds
(1) 2) (2)
Rs. Rs. Rs. hp.
o 0.58
o 10 1.10
10 13 1.68
1o 20 2.20
20 20 2.70
20 30 3.30
30 30 3.38
30 40 4.40




A0 15 1.95
13 50 2.50
20 20 0.0G
20 60 0.60
60 OO 7.15
O U {70
70 73 8.20
73 30 8.30
30 30 9.35
30 90 9.90
90 92 10.40
92 100 11.00
100 110 12.90
110 120 14 85
120 120 16 80
120 140 18 70
110 150 20.65
150 160 12.25
160 170 23.30
170 180 21.60
180 100 25.90




190 200 2725
200 210 20.50
210 220 29.50
220 230 31.20
230 240 32.50
2940 200 33.80
250 260 35.10
260 270 36.50
270 280 37.80
280 290 39.10
290 300 40.40
20U 210 41.70
210 320 43. 10
320 330 44 40
330 240 45.70340
340 350 47 50
~00 Ah0 11.3H
360 A70 19.70
A70 380 21.00
380 300 52.35
300 100 53.65




100 410 .95
110 120 26.30
420 430 27.00
430 440 28.90
440 450 60.20
400 460 61.20
400 470 62.90
470 480 64.20
480 490 20.030
490 200 60.80
200 210 34. 10
210 220 0Y.oU
220 230 7Y0.80
520 540 72 15
540 550 73 45
350 5RO 7475
Hao nTo 76.10
nTo N8R0 77.10
N8R0 H00 7R TH
590 600 80.00
600 610 81.32




610 620 R2.70
620 630 51.00
630 640 35.30
640 6o 30.00
6o 60U 37.93
Oou o/ 8Y.30
670 680 90.60
680 690 91.95
690 700 93.20
700 710 941.50
10 20 95,90
'f20 30 9720
30 'f 40 9d.00
740 730 09 85
730 TR0 101.15
7h0 770 102.50
7T 780 103.80
780 790 105.15
790 K00 106.75
800 810 107.75
810 820 109.10




When the amoimt or | Bt daes not exceed Proper fee
value of Lthe subject-
matter exceeds

(1) 2) ()

Rs. Rs. Rs. Ip.
8520 830 110.40
530 540 111.75
840 830 113.05
830 8n0 114.35
8n0 870 115.70
870 880 117.00
880 890 118.35
890 200 119.65
200 910 119.65
910 920 124.30
920 930 1235.00
930 940 124.90
940 e 120.25
950 960 127.55
960 970 128,90
970 980 130.20




IR0 900 131.50
990 1,000 132.85
1,000 1,100 141040
1,100 1,200 145.35
1,200 1300 157.60
1,300 1,400 169.80
1,400 1,500 174.10
1,500 1,600 182.34
1,600 1,700 190.60
1,700 1,800 191.85
1,800 1,900 207,10
1,900 2,000 219.430
2,000 2,100 223,60
2,100 2,200 231.85
2,200 2,300 140.10
2,300 2,400 248.35
2,100 2,500 256.60
2,500 2,600 261.85
2,600 2,700 273.10
2,700 2,800 281.30
2,800 2,600 289.60




When the amoimt or | Bt daes not exceed Proper fee
value of Lthe subject-
matter exceeds
(1) 2) ()
Rs.Np.
Ks. Ks.

2,000 3,000 2097.85
3,000 3,100 306,10
3,100 3,200 311.35
3,200 3300 322.60
3,300 3,100 330.85
3,100 3,900 339.10
3,000 3,000 347.30
3,600 3700 S00.00
3,700 4800 363.85
3,800 3,900 372.10
3,900 4,000 380.35
4,000 4,100 388.60
4,100 4,200 359.85
4,200 4,300 405.10
4,300 4,400 413.35




A.100 4,500 A21.60
1,000 1,600 129.85
4,600 4,700 438,10
4,700 4,800 146.35
4,800 4,900 454.60
4,900 5,000 462,80
2,000 2, 100 471.10
<100 2,200 479,35
5,200 3,300 487.60
3,300 3,400 490,85
5,400 5,500 504,10
5,500 5,600 512.430
5,600 5,F0U 520,60
5,700 5,800 528.80
5,800 5,900 537.10
5,900 6,000 545.35
6,000 6,100 553.60
6,100 6,200 651.80
6,200 6,200 570.10
6,300 6,100 578.35
6,100 6,500 586.60




6,500 6,600 S591.85
Proper fee
When the amcount or | But dees not exceed
value of the subject-
marttcr execcds
(3)

(1) (2)

Rs. Rs. RsNn.
6,600 6,700 603.10
6,700 6,200 611.35
6,800 6,900 610.60
6,900 7,000 627.85
7,000 7,100 636.10
7,100 7,200 644.30
'f 4200 'f w300 02,00
7,300 7 400 650.85
7 400 7,900 6o9. 10
7,900 7,750 685.60
7,750 5,000 70210
5,000 5,250 735.10
5,250 5,500 735.10
8.500 8,750 751.60

2




8,750 9,000 7565.10
9,000 9,250 781.60
9,250 9,500 801.10
9,500 9,750 817.60
9,750 10,000 834.10
10,000 10,000 808.80
10,500 11,000 882.60
11,000 11,500 G08.30
11,500 12,000 933.10
12,000 12,500 957.85
12,500 13,000 984,60
13,000 14,000 1,007,530
14,000 14,500 1,050.85
14,300 15,000 1,081.60
15,001 15,500 1,106.25
15,500 16,000 1,131.10
16,000 16,500 1,155.85
16,300 17,000 1,180.60
17,000 17,500 1,205.35
17,300 18,000 1,230.10
18,000 18,300 1,251.10




18,300 19,000 1,279.60
19,000 19,500 1,301.35
19,500 20,000 1,529.10
20,000 21,000 1,556.10
21,000 22,000 1,595.10
22,000 23000 1428.10
23,000 24,000 1461.10
24,000 25,000 1,494.10
25,000 26,000 1,527.10
26,000 27,000 1,095.10
24 DOV 48,000 1,593. 10
48,000 49,000 1,620, 10
49,000 30,000 1,059, 10
20,000 21,000 1,692,10
21,000 22,000 1,725.10
32,000 33,000 1,758.10
33,000 31,000 1,791.10
31,000 33,000 1,821.10
35,000 36,000 1,857.10
36,000 37,000 1,890.10
37.000 38,000 1,923.10




38,000 39,000 1,056.10
39,000 10,000 1,989.10
40,000 41.000 2,022.10
41,000 42,000 2,055.10
42,000 43,000 2,088.10
43,000 44,000 2,121.10
44,000 45,000 2,154.10
45,000 46,000 2,187.10
45,000 47,000 2220.10
45,000 47,000 2,420.10
4/ ,000 43,000 2,453, 10
43,000 49,000 2,480, 10
49,000 50,000 2,319, 10
50,000 55,000 2,350.35
53,000 60,000 2,401.60
a0,000 65,000 2,442.85
63,000 70,000 2,181.10
70,000 75,000 2,025.35




Wlien the amncunt or | Bul does 1ot exceed Proper [ee
valuc of the subjcct-
marttcr execcds
(1) (2) (3
75,000 &0,000 2,066.60
&0,000 &5,000 2,607.85
85,000 G0,000 2,649.10
G0,000 G5,000 2,690.30
G5,000 1,000,000 2,731.¢60
1,000,000 1,05,000 2,772.805
1,05,000 1,10,000 2,814.10
1,10,000 1,135,000 2,855.35
1,15,00 1,20,000 1,896.60
1,20,000 1,235,000 2,937.85
1,25,000 1,320,000 2,979.10
1,320,000 1,235,000 3,020.35
3,051.60
1,35,000 1,100,000
1,10,000 115000 1,102.85




1,145,000 1,50,000 3,111.10
1,250,000 1,355,000 3,185.35
1,525,000 1,60,000 3,226.60
1,60,000 1,635,000 3,267.85
1,635,000 1,70,000 3,309.10
1,170,000 175,000 3,300.30
1,75,000 1,80,000 3,391.60

180000 185,000 3,432.85
1,853,000 1,$0,000 3,474.10
1,$0,000 1,853,000 3,010.35
1,505,000 2,00,000 3,550.60
2,00,000 2,05,000 3,597,850

ard the e mcreases al lhe rate of foriy one rupees and
twenty five paise for cvery five thousand rupees or part
thereof, up to a masamum fee of eleven thousand rupees, for

exainple



When the amoimt or  BEir does not. exceed

value of the subject-

matter exceeds

Proper fee

(1) (2) ()

Ka. Ka. Rs. Ip.
3,00,000 4,381.60
4,00000 5,206.60
5,00,000 6,031.60
(,00,000 6,856.60
7,00,000 6,681.60
2,00,000 8,006.60
a,00,000 9,331,60
10,000,000 10,081.60
11,600,000 10,981.60
11,005,000 11,022.85

3. Amendment of schedule II of Act VII of 1870.

IFor Schedule I to the principal Act, the followwing shall be

substituted, namely:




Numher

1.
Application

or petition.

“SCHEDULE II

Fixed Fees

(@  When preseuted o auy
officer of the Customs or
kExcise Department or to any
Magistrate  hy ANy  person
having dealings with the
Government, awl when the
snhject-marter of snch
applicaticn relates exclusively

to those dealing;

or

When  presented o auy
Municipal Board or onther local
authority constituted under
alny Act lor tuue being in lorce
for the CONSCTVATICY  OF
improvement of any place, if
the applicalion or  pelilivu
relates snlely to such

COnscrvaricy or i.l'llpl"OVClIlCllt;

Proper fee
Filly naye
paise



oI

when presented to any Civil
Court cother than a principal
Civil Courl ol original
jurisdiction, or to anv Court of
Small Causes  constituted
under Act No il of 1863 or
under Act No 10 of 18068, 3.
20 or o Collector or other
nfficcr of rovenue in relation to
any suit or case in which the
amncunt  or  value ol the
suhjcet-matter  is less  than

fifty rupees,

or

when presented to any Civil
Criminal or Revene Courl, or
to any DBoard or cxccutive
officer for the purpose of
oblaining a copy or lranslation
of any judgmcnt, dccrcc or
order passcd by such Court,
Board or officer, or ol any
othcr document on rccord is

such Court or Otlice.



1.
Application
or pelition

contd.

(by When presented n a
Regional Transport Anthority
or Statc Transport Authority
canlaining a praver lor permil
for Comntract Carriagc, Stagc
Carriage, Private Carrier or
Fublic Cartier or for any other

PUurposc.

(c) When  containing a
cumplaint or charge of any
olfence olther (than an offence
for which policc officcr may,
under the Criminal Procedure
Code, arrest without warrant
and presented to anv Criminal

Court;

ar

wlhen  preseated w o oa Civil,
Criminal or Revenmie Conrt, or
to a Collector or any Nevenue
Ollicer

having  Jurisdicliou

HEight rupees
and  twenty-

five paisc

In thc casc of
a complaint or
charge of an
offence

presented to a
criminal court
or in the case
of an
application. or
netition

presented  to

arly ollicer of



equal or suboidinate o a
Colleetor, or to any Magistrate
in his cxeceutive capacity, and
not other wise provided for by
this Act, or Lo deposil in court

as rovenus or rent;

[or delernminalion by a Court
of the amount of
compensation to be paid by a

landlord (o s tenanl; or

When presented o a Collector
or othcr officcr making a
scttlement of land revenue, or
0 a beard of Revene, or a
Cominissioncr  of Revenuc,
relating to matter connected
wilh the assessment of land or
thc asccertainment of rights

thereto or nterest therein, it

land  revenue
hv any person
holding
temporarily
seliled Taand
under  direet
engagement
with
Government,
and when the
subjeet-
matter of the
application. or
petitinon
relates

exclusively  w

such
engagement
-one  rupec
ard  sixly
five  paisc
and i
olther case
onc  rupcc
and T©en
paise



preseuled previous o the [l
confirmatinn of such

scttlement:

aOr

When presented to anv officer
nf land rovenue hv anv person
holding temporarily settled
land vnder direct engageinent
with government, and when
the subject matter of the
applicauon or petition relales
cxclusively 0 such

engagenlent

When presented to anv officer
of land revenue by and person
the kabulyatl applicalion for
scttlement  of land  undcr
direct engagement with

GOoVErTimeInl.

(d) Wlhen presenled (o a
Chicf Commissioncr or othcr

Chiet Controlling Revenue or

Une rupee

ard

paise.

Twao

IIpccs.

el



Exccutive Authworily, or w a
Commissinner of Reovenuc or
Circuit, or to any chiesf officcr
charged with the executive
adminisiration of o Division

and not otherwise provided for

by this Act.

(] when presented to a High

Courl.

(i) under Art, 220 of the

Constitution.

(i) i all other watlers,

() When presented to any
officer conainmng prayer f(or
scttlcment of fishery, ferry,
torest produce, torest mahals,
elephanl mahals, or an oMicer
given tcrm for acceptance of
Government tor any
construction or an applicalion
for a pcrmit or licence to deal

in controlled commeodities

Threo
rapers  and

thirty paise

Filly

TapCcs.

Ten Tupcecs

Hight
rupess  and
twenty-five

paise.



Applicatio
n o la any
Civil
Court that
record
mav bc
called for
from
anothcr
Court.

(8] When preseued (o au

Appropriate

Revenuc

Authority for demarcation of

land -

i)

when the arcas of

such land does
nnt cxeccd onc
hectare

for cach
subsequent
wew  of one

heetare or part

thereof

When the Court grants the

applicaticn and is of opinion

that the transmission of such

record involves the usc of the

post

Two rupces
and twenty

paise.

Une rupees

and Le1L

paise.

Une  rupee
and  sixty-

five paise in

additicn to

any fee
levied al
the
application

under Cl.
(a), Cl (c) or
Cl (e) of Art



3.

Application
for leave to
suc  as  a

pauper,

4.
Application
for leave to
appeal as a

pauper,

3. DMaint or

memorarn
thamn ol
appcal in

a suit to

& When presented to a

Dislrict Court.

(by When presented

corninissioner

Court.

1 ol (s
Schedule.

One mupee and

ten paise.

T'wa rupeces
ard LwenLy
paise

Three rtupces
arul (hirty

paisc.



establislt
nr

disprove a
right of

DCCTIPHITICY

Bail-bond
nr  othcr
instrumen
L ol
nhligation

given 1n

pursuaiice
nf an
order

wade by a
Court or
Magistrate
under any
section ol
the Codc
of
Criminal
'roccdure
, 1893
(Act Vool
1898) or
the Code

Une rupee and

len paise.



of Civil
Proccdurn
, 1908
(Act V of
1608) and
not
otherwise
pravidcd
for by this
Acl.

Undertaki
ng undcr
3. 49 of
the Tndiau
Divoren

Act  180Y
(Act 1V of

1869)

Onc rupee and

ten paise,

Onc rupee and

ten paise,



10,
Mukhrarna
ma or
Wakalalnn

ma

When o presented for the

conduct of any cne case —

(@)

(b)

to any Civil or Criminal
Court other than a High
Court, or to any Collector
or Magistrate, or other
cxecutive  officer excopt
such as are mentioned n
Cls, (b) and (¢) of s

nuniher.

to a Commissioner of
Hevenue, Circuit or
Customs officers or to
any officer chmged with
the cEccutive
administraticn ot a
Division, 1ol being the
Chic?t Revenuc or

Executive Authority.

Onc rupee and

ten paise,

Two rupcces
and seventy

ive paise.



11.

Memorandu
m ol appeal
whcn thc
appeal is not
rom o decree
ordcr

the

or amn
having
lorce  of &
dccree,  and

1s presented -

(c)

(@)

to a High Court, Chicf
Commissioner;, Board of

Kevenue, or other Chief

Conuolling Revenue  or
cxecutive authority ar an
appellate authority or an
apprllate authority
prescribed  under  the
Mowr Vehliicles Act, 1939

(Act IV of 1939) or 0 an

appecllate authority
prescribed  wider  the
Assam Sales Tax  Act,

1947 (Assam Act XV of
1947).

to any Civil Court
other than a High Court,
or o any Revenue Court
or Exccutive officer other
than the High Court or
Chiel Controlling
Revenue  or Exccutive
Authority except an
aulhorily specified in ClL

(b).

Hive

rapces

ard [illy paise.

Thres
and

paise.

Tipecs

thirty



(b)

to an Excisc Appellate
Authority under R. 340 of

the Assam BExcise Rules.

to a High Court of Chief
Commissioner, or other
Chief Controlling
Execulive o Revenue
Authority cxeept an
authority prescribed 1

Cl b)

(d) to an Excise Appellate

(c)

Authority under R. 341 of

the Assam BExcise Rules.

to a Iligh Court in
Miscellaneous revenue
mallers except () below
or to an  appcllatc
authority prescribed
mmder [he Moltor Vehicles
Act, 1939 ({Act IV of
1939), and

Sixtcen rupees

and Tfifty paise.

Fleven rupeocs.

TMifty -five

Iapees

Sixleen rupees

and fiftv paisc.



(i to a High Court in appral
and  revision — matters
arising out ol seltlement

of fisherics -

(i when the bid money is
below leu thiousand

TMIpCcs

(i) when the bid moncy is
above ten thousand
rupees but below twernly

thousand rupecs

(ii1) whern the bid money is
above twenty thousand

Ipecs

12. Caveat

Sixleen rupees

and Tfiftv paisc.

I'wenty-scven
rupees ard

fiftv paisc

Thirty-thrce

IMpecs

Eleven rupees



12
Application
under Act
No. 10 of
1859, 8. 24,
or Bengal Act
No. A of
18062, 8.9, or
Bengal Act
No. 8 of
1859, 8 37

14 Petition
m suit under
nalive
Converts’
Marriage
Dissclution
Acl, 1866
(Act XXI of
1860)

Hive rupeces

and Tfiftv paisc.

Hive rupeces

and Tfifty paise.



17 [laint or (i
mecmorandu

m of appeal

in each ofl the
Tollowing

suits-

(i)

(i11)

to alter or sct aside a
summary  deeision or
order of any of the Ciwvil
Courts not eslablished by
Letters Patent or of any

Hevenue Court.

o aller or caucel auy
cntry in a register of the
names of proprieters of

revenue-paying estates.

o oblainl & declualory
deeroe where no
consequential rehef is

praved

(Iv) to set aside and award,

(vl to set aside an adoption.

Sixteen rupeces

arul filly paise

Sixtcen rupees

and fifty paise

Twenty-two

Iapees

Sixteen rupees
arul filly paise
Twenty two

Tpess



18.
Application
under B2, 14
or 5. 20 of
the Indian
Arbitration
Act, 1940
tAct X of
1940, for a
directicn for
filing ar
award or for
an order for
lling ar

agrcerent.

(vi) Every other suit where it is
not possible to cstimate at
a money-value the
subject. matier in dispule,
and which is not provided

for by this Act.

When presented o a4 Munsil™s

Court

When presenled

Court

o any other

Sixtcen rupees

and Tfiftv paisc.

Sixleen rupees

and Tfiftv paisc.

Filly hive

Ipccs



19.

Agrcement in

writing

stating a

question  for

the  opinion

of the Court —————- Sixteen rupeces
undcer thec and Tfiftv paisc.
Code of Cvil

Procedure,

1908 jAct V

of 1908,

20. BEvery
petition
under the
lndian

Divorce Act,

186G (Act TV

of 1869) ----- Twenty-two
except rupees
pelitions

undcr S. 44

of the same

AL, and

CVCTY

memorandu-



w ol appeal
under S. 35
of the samc

Act.

41. Plaint or

mecmorandu

m of appeal

under the

Parsi ———-- Twenty-two
Marriage and rupecs.

Divorce  Act,
1895 (Arnt XV
of 1805

COMMENTS

Preamble.

The Conrt-Fees Act, 1870 piirported to effect A complete re-
arrangement of the provision of the existing law or this subject,
and a similar classification of nstruments chargeable with Court-
Fees 1o that which obfain in General Stamp Act, having heen
adopted and the rules for determining the wvalue of the subject-

watter of certain suils belug trauslerred [rour Schiedule o e body



ol the Act, This principal Act was anended [ronl tine (o tde 1o its

applicatinn tn Assam, as follows:

(1) Assam Court Fees (Amendmenlt) Act, 1922 (Act T1).

(“) Assam Court-Fees [Amendment] Act, 1922 [Act V).

(o) Assam Court-Fees [Amendnient) Act, 1932 [Act L11).

(4 Assam Court-I'ees (Amcndnient) Act, 1936 (Act XIV).

(v)  Assam Cowrt-Fees (Awenduieul) Act, 1947 (Acl XVII).

©) Assam Court-Fees [Amendnient] Act, 1900 [Act X VI,

{(7) Assam Court-I'ecs (Amcendnicent) Act, 1954 (Act XXVII)

(&) Assam Court-Fees [Amendnient) Act, 1900 [Act XXI1).

{9) Assam Court-I'ces ([Amcndnicnt] Act, 1938 (Act III).

(10)  Assam Courl Fees (Secorid Amendment) Act, 1958 (Acl.

XIX).

(11)  Assam Court Fees (Amendnient) Act, 1960 (Acl XTI).

(12)  Assam Court-bFees (Amendment) Act, 19603 (Act VILI).



(13) Thie Courl-Fees (Assan Auwendinent) Acl, 1972 (Act
XXVII).

This AclL as in force inn Assam has heesn exiended o
Manipur and Tripura hv & 8. R. Nas 1119 and 1120, datcd

29t June, 1963,

Amendment of the Court-Fees Act, 1870

DBv virtue of Assam Act 3 of 1932, In Cl. (a) of para (v} ofs.7 of
the principal Act, the word “ten” has been substituted by the

word “twenty”.

Alter 8.7 ol the principal Acl, the [ollowing have beend
inserted, by Assain Acl 18 o 1947

“7-A. Inquiry as to valuation of suits, [[ the couwrt is ol
npininn that the subjcct matter of any suit has beecn wrongly
valued, it may revise the valuation and determine the correct
valuation, and way hold suclt inguiry as v thinks (G [or sucly

purpose.



(<)

7-C.

(1)

Investigation tv ascertain proper valuation.

[For the purpose of an inquirv under S, 7-A, the coart
may depute or issuc a commission to any nquiry
mder 8. 7 A, the court may depute or issue
commission to any suitable person to make such Incal
or other investigation as may be necessary and to
rcport therenn 1o the court. Such report and ay
evidence recorded by such person shall be evidence in

e lnquiry.

The court mayv, from time to time. Direct such party to
e suil as it Udnks [0 o deposil suchh sumn as Ui
court thinks reasonable as the eost of the inquiry, and
if the costs arce nor deposited within such time as the
courl shall ik, 1wmay, notwithslanding anyliog
contained in ay other Act, dismiss the suit if such part
1s the plaintaff or the appellant and, in ay other case,

may recover the costs as a public demand.

Powesr of persons malcding inquiry under Ss. 7-A
and 7-B.

Thec court, when making an inquiry under S. 7-B shall
have, respectivelv for the purpose of such inguiry or
investigalion, the powers vesied in a court under Lhe
Codc of Civil Droccdurc, 1908, in rcspect of the

following matters, namely:



(1) cilorcing the aueudance of aly personr aod

cxamining him on nath or affirmartion;

(b) compelling the production of documents or

malerial objects, and

(c) issuing commissionn for the examination of

witnesses

(2)  An inquiry or luvestigalion referred lo b sub-3S. (1)
shall he decmed to he a jndicial proccedings within the
mearning of 3s. 195 and 428 of the Indian Penal Code
(Acl XLV ol 1860),

7-D. Cosls of inguiry as to valuation mad refund of
excess fee.

If 1 the result of an inquirv under 3. /-A the court
finds [hat the subject matier of the suit has been under
valucd, thc court may order the party rcsponsible for the
under-valuation to payv all or any part of the cousts of the

inquiry.

If in the result of such inquiry the court finds that the
subject mauler of (the suit has not been under valued, Lhe
court may, in its discrction, order that all or any part of such
custs shall be paid by Governunent or by any party to the suit

al. whose instance the ingquiry has been undertaken, amd 17



DI

alny anounl exceeding the proper anownil of lees lias beend

paid shall refund the cxecss amount so paid.”

By virlue of Assam Act 3 of 1932, for ClL (i) of S. 10 of lhe

principal Act, the fallowing clause was suhsrituted, viz.-

“(1) In such casc-

(e

(b)

e suit shiall be staved udt additicnal [ee
is paid and if additional fec is not paid
within such tune as the Court shall fx,

e suil shall be dismnissed,; and

whether the additicnal fee is paid- the
Court may, il it s of opidon that e
cstimatinon has hecen grossly insufficient,
further order that the expenses of the
commission, or such portion thereof as
lthe Court may think reasonable, be paid
bv partv in default to the Government, and
the order so made shall have the force and

effecl of a decree passed by the Courl.”

By virlue of Assmn Act 27 of 1962, in S.19 «of the principal

Act, for the words “a fce of cight annas?®, the words “a fcc of

one rupee” were substituted,



By virtue of Assam Act VIII of 1930, in item (viil) of 8$.19 of
the Act, for the words “one thousand rupees” the words “two
thousand  rupees”™ were substiluted, and item  [(ix) was

nmitted.
Bv virtue of Assam Act 14 of 1936 and Act 27 of 1963, after
3. 19-G, the following new sectionn has been inserted as 3.

19-GG.

“19-GG. Probate and letters of administration

inoperaiive in certain cases.

Notwithstanding anvthing contained in this or
alny othier Act. No probale grauted or letlers ol
administration herctofore or herecafter granted
by any court outside the limits of the 3tate of
Assam shall operate to confer upon the grantee
any lilde lo immovable property in Assam of
which hc did not obtain posscssion prior to the
Ist January, 1957, unless he holds a certiticate
ffom (he Chiel Controlling Revernine Authorily of
Assam that hc has paid thc Court-fcc duc on
such probate or letters of administration in

respect of the full value of such properiy.”



G. Arlicle 11 has been substituled as [ollows by Assaan Act 8 of
1950 {Act 27 of 1952):

“When the amount or value cf
lthe property in respect  of
which thc grant of prohatc or
letters is made exceeds one ‘['wo per centum.
thousand rupecs, on such
amount or value up to ten

housand rupees,

and

when such amount or value
exceeds ten thousand rupees,
o1l the portion of such aupoust
or value which is in cxeeoss of
ten thousand rupees, up to ‘l'hree per centuni.

fifty thousand rupees.

and

when such amount or value
cxeceds fiftv thousand rupcecs,
o1l the peortion of such amount
or value which is in excess of  Four per cenlum
fifty thousand rupccs, up to a

lakh of rupees.



ard

when such amount or value
exceeds a lakh of rupees on the
porden  of such amount  or
value which is in ecxecss of a
lakh of rupees up to two lakhs

and fifty thousand rapces

ard

when such amount or wvalue
exceeds two lakhs and [ty
thousand rupees, on the
portion of such amcount or
vadue wliichn is i excess ol two
lakhs and fifty thousand
rupces up to three lakhs of

rapees.

and

when such amoimit or value
cxceeds three lakhs of rupcecs,
o1l the peortion of such amount
or value which is in excess of
thrce lakhs of rupcces up to

tour lakhs of rupees

[Five por ecntum

[Five- and —a —half por contum

SiX per centum



when such amount or wvalue
exceeds four lakhs of rupees,
on the portion of such portion
of such amount or value which
is in cxecss of four lakhs of
rupeces up to four lakhs of RSix-and- a half per centum

LFupcts.

and

when  such amount or valun
exceeds five lakh of rupees, on
the portion of such aunount or
valuc which is in cxecss of five  Seven per contum

lakhs of rupees.

H. By virtue of Assam Act, VIl of 1900 and Act 27 of 19062, for

Act 12, he lollowing shall be substituled:

“12 Certificate When the amount Two per centum on
under the Tndian or value of any the firs.  thousand
Succcession  Act, dcbhbt or sccurity rupccs.

19205 specified  1n the



Cerlilicale  uwnder
8. 374 of the Art
cxereds onc

thousand rupees

and

When thec
aggregate amount
or value of any

debt or sceouritics

specified in the
cerlilicale lias
hoen cxtcnded
under 8. 3706 of
e  Acl  exceeds
onc Thousand
TUpecs.

Three per centuin oi

the next forty

thousand rupees

Four per centum on
the NexT fifty

thousand rupees.

Kive per centum on

the 1ext [ty

thousand rupees.

Six  per ceulum ol

the nest one lakh of

Tupees
Six And half per

centum on the next

cne lakh of rupees

and

Seven }er centum on

the reminder of such

amount, or valus.



I respect of such
portinn of the
ageregatc amaunt or
value as consists of
the amoumt or value
of dchits or sceouritics
so specified, the fee
herein hefore
provided in that

Debiadl 11 this articles

Thrce per centum on
such portion of the
lirst len  thousaod

TUPCES.

Four and a half per
centum - on o such
portionn of thc ncxt
torty thousand

T1peEes.

Six per centum on
such portion of lhe
ncxt fifty thousand

rupees.



Seven and a hall per
ccntum on - such
portinn of the next
cne lakh and fifty

(thousand rupees.

Eight and a quarter
por ccntum on such
portionn of the next

oue lakl ol rupees.

Nine per centum on
sucly portionr of e

next one  lakh  of

Ninc and three
quarters per centum
cn such portion of
the next one lakh of

rupcces.

and

Ten And halt per
centum - on o such
portion of the

reminder of such



aggregale wunouwtl or

value as consists of

the amount or value

cf debts or securities

has heen exierded.

Note,

(1)

The amount of
debt is its
amaount

including

iterest on e
day on which
the inclusion of
the debtys n Uie
cortificate is
applied for as
far as such
amount can be

ascertained.

Whether or nol
any powcr with
respect to  a
SECUTILY

specificd  in a

certiticate has



beenr  conderred
under the Act
And where such

a power has

heen 50
conferred
whether the

power is for the
receiving of
ulerest or
dividends on or
for the
negotiation or
transfer of  the
security, or for
boltll  purposes
the value of the
security is its
market-value on
Lhe day o1
which the
mclusion of the
security i lhe
ccrtificatc is
applied for so far
as  such value
can be

ascelrtained.”



Amendment of S.2.

Article | of 3chedule T of the Principal Act was amended by
Avssunr Act OI of 1958 And Act 27 ol 1962 and [loally by U
present amendment Act, And the proper fee prescribed have hoen

gradually increased.

Article & has been amended from time to time by Assam Act
VI of 1965 And Act 27 of 1902 and tinally by the present Act,

whereby the fees payable have heen gradually increased.

Article 7, 8 And 9 have also been amended by Assam Acts 38

of 1963, 27 of 19672, and finally by tThe present amending Act.

Amendment of Schedule 1.

This Schedule has been lastly amended bv the present
amendment Ac. There were earlier amendments hy virfme of Assam

Act IO of 1958 And Act 27 of 1962,

Amendment of Schedule T1.

Schedule 1l of the Court-Fee Act, 1870 has been substituted
lastlv by the Assam Act XXVIT of 1972, There were earlier
amendments by Assam Act 8 of 1963 And 27 of 1962. The fees

prescribed have been increased [tow tine w Liloe,



Application of the Court-Fees Act, 1870 in Manipur
And Tripura.

The Court I'ccs Act, 1870, as in forcc in the Statc of Assam
has been extended to Manipuwr And ‘I'ripura by G. 3. K. Nos. 1119
And 1120, dated 79-6-1963.
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Preamble

Short title,
extent and
commencement

Amendment of
section 13

Amendment of
section 14

Amendment of
section 15

Amendment of
section 16

AN
ACT

further to amend the Court-Fees Act, 1870, its application to the
State of Assam.

Whereas it is expedient further to amend the Court-Fees

Act, 1870, hereinafter referred to as the principal Act, in its
application . to the State of Assam in the manner hereinafter
appearing ;

It is hereby enacted in the Seventy-first Year of the

Republic of India, as follows :-

1.

(1) This Act may be called the Court-Fees (Assam
Amendment) Act, 2020.

(2) It extends to the whole of the State of Assam.
(3) It shall come into force at once.

In the principal Act, in section 13, in the fifth line, in between
the words, “the Collector” and “the full” the following words,
“or by way of electronic transfer in such manner as may be
prescribed”, shall be inserted.

In the principal Act, in section 14, in the fourth line, in
between the words, “the Collector” and “so much” the
words, ‘“or by way of electronic transfer in such manner as
may be prescribed”, shall be inserted.

In the principal Act, in section 15, in first paragraph,

(i) in the fourth line, in between the words, “the
Collector” and “so much” the words, “or by way of
electronic transfer in such manner as may be
prescribed”, shall be inserted; and

(ii)  in the last line, for the words and symbol “clause (b)
or clause (d)”, the words and symbol “clause (b} or
clause (e) or clause (f)”, shall be substituted.

In the principal Act, in section 16, in the fourth line, in
between the words and punctuation mark, “the Collector,”
and “the full” the words, “or by way of electronic transfer in
such manner as may be prescribed”, shall be inserted.

Act No. VII
of 1870
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Amendment of
section 25

Amendment of
section 27

Amendment of
section 30

6.

In the principal Act, in section 25, after the words, “stamps”,
the words, “or electronic transfer of payment to the State
Government in such manner as may be prescribed” shall be
inserted.

In the principal Act, in section 27, clause {(a) shall be
renumbered as clause (aa) and before clause (aa) so
renumbered the following new clause shall be inserted,
namely :-

“(a) the manner of electronic transfer of payment of
court-fee and its refund thereof ;”

In the principal Act, in section 30,

in second paragraph, for the punctuation mark “.”,
appearing at the end, the punctuation mark “:” shall be
substituted and thereafter the following proviso shall be
inserted, namely :-

“ Provided that, where the court-fee is paid by electronic
transfer of payment, the Officer competent to cancel stamp
shall verify the genuineness of the payment and after
satisfying himself that the court-fee is paid, shall lock the
entry in the computer and make an endorsement under his
signature on the document that the court-fee is paid and the
entry shall be locked.”

S. M. BUZAR BARUAH,
Commissioner & Secretary to the Government of Assam,
Legislative Department, Dispur, Guwahati-6.

Guwahati : Printed and Published by the Director, Directorate of Printing & Stationery, Assam, Guwahati-21.
Extraordinary Gazette No. 423 -400 + 10 - 26 - 05- 2020. (visit at— dpns.assam. gov.in)
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